
CEN'J'lT\T 7\DMrNTSTR1\TrvE TFTIUINA1, 
CU'l'lACK BENCH , CUTTACK 

O.A.Nos.439, 481,609, 616,670, 772, 793, 801, 811, 862, 863 
864, 912, 924 and 932 of 1996. 

In OA 439/96 	 COR\M: 	HONI3LE SHRI SOMNATH SCM, 
1 	 n- i,- 	 VICE-CHT\TRMI\N 

U C.4 CA CCL 0 CALl CA LI Cl. .L L i'C 	 I IN 

aged about 40 years 	 HON'BLE SITRI S.K.JICRT\W/\L, 
son of Pahali Bank 	 MEMRER(jIJ[)TCJAL) 

At-Tenteihuda, 
PO-Bonikhi, 
PS-Ku janga, 
Dist .Jagatsinghpur. 
Ramesh Chandra l3iswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Nabaghan Ojha, aged about 41 years 
son of Keshab Ojha, 
At-Nopanga, PO-Pondua, 
PS-Tirtol, 
Dist . Jagatsinghpur. 
Ajoy Kumar Nayak, 
aged about 41 years 
son of Upendra Nayak 
At/PO-Borikhi, 
P. S-Kujanga 
Dist .Jagatsinghpur. 
Basudev Behera, 
aged about 43 years, 
son of Baburi Behera 
At/PO-Borikhi, P. S-Kujanga, 
Dist .Jagatsinghpur. 
Madanmohan Behera, 
aged about 42 years 
son of Laxmidhar Behera 
At-Patalipanga, PO-Patkura, 
PS-Patkura, 
DisL.JagatsinghpUr. 
Ananta Charan Nayak, aged about 41 years 
son of Alekha Nayak 
At/PO-Borikhi, 
P.S-Kujanga, Dist.JagatsinghpUr. 
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Madan Charan Behera, 
aged about 42 years 
At-Tentulia, P0-Borikhi, 
P.S-Kujang, Dist.JagatSiflghPur. 

Radhashyam Sahoo, 
aged about 42 years, 
s/a Basudev Sahoo, 
at present GhanagatiaChhaki 

P0/PS-Pa radeep, 
Dist .Jagatsinghpur. 
Narahari Das, aged about 44 years 

son of Puma Chandra Das 

At-Raigan, 
PO-Rahama, 
P. S-Tirtol, 
Dist.Jagat Lnghpur. 
Moheswar Nayak, 
aged about 44 years 
At-Dhusala, 
pO-Pandua, PS-TirtOl, 
Dist .JagatsinghPUr. 

Narendraflath Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 
P0-Bharale, PS-TIttol, 
Dist . Jagatsinghpur. 
Rama Chandra Moharana 
aged about 43 years 
son of Govinda Chandra Moharafla 

At-Ba larampur, 
po/PS_Kujanga, Dist.Jagatsinghpur 

Niranjan Swain 
aged about 44 years 

At-Balm, 
po/PS-Kujanga, Djst.JagatsiflghPu1 

Babaji Das, aged about 45 years 
son of Dhruba Das 

At/po_paradeepgarh,  

Muralidhar Mohanty 
aged about 44 years 
son of Shyam Sundar Mohanty 

t-Bau1aflga, P0-Chatua, 
P.S-Kujanga, Dist.jagatsinghpur. 
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Binod Charan Sahoo 
aged about 44 years 
son of Kandhu Charan Sahoo 
At/PO-1aiaduida, P.S-Kujanya, 
Dist .Jagatsinghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 

PS-Chatua, P.S-Kujanga, Dist.Jagatsinghpur. 
Dolagobinda Pattanaik 
aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana ,PO-Panchupali, 
P. S-Kujanga , Dist .Jagatsinghpur 

Satyabadi Mohapatra, 
aged about 41 years, 
son of Ghanashyam Mohapatra 
At-Gondakipur,PO-Gopiakud, P.S-Kujang, 
Dist .Jagatsinghpur. 
Daitary Khatua, aged about 43 years 
son of Sridhar Khatua 
At-Jagannathpur , pQ_r 
PS-Tirtol , Dist . Jagatsinghpur. 

Chakradhar Mallick, 
aged about 42 years 
son of Batakrushna Mallick, 

At-Bodhei 
PS-Tirtol ,Dist.Jagatsinghpur. 

Kartik Chandra Swain, 

aged about 48 years 
son of Bhajani Swain 
At/PO-Bharala, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 

Sarangadhar Khatua, 
aged about 50 years 
son of Chaitanya Khatua, 

At-Jaganathpur ,PO-Tiran, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 

Dhaneswar Swain, 
aged about 46 years 
son of Damoclar Swain 

I\t-Patapur ,PO-Chatua, 
P. S-Kujang, 

Dist .Jagatsi.nghpur. 

I' 	•"\ 
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Moheswar Das, 
aged about 46 years 
son of Mndhu Das 
At-Beheda , P00-Raharna, 
P.S_hlhirtoi ,Dist.Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist . Parikisahi, 
PO-Rahama, 
P.S-Tirtol, 
Dist .Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 
son of Baiakrushna Nayak 
at Dhusula 
PO-Pandua, Dist.JagatsinghpUr. 
Hari alias Harekrushna Das 
aged about 50 years 
son of Paramananda Das 
At/PO-Pandua, P. S-Tirtol, 
Dist .Jagatsinghpur. 
Kulamani Swain, aged about 49 years 
son of Keshab Swain 
At-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 

Anam Charan Panda 
aged about 49 years 
son of Narayan Panda 
At-Parapara, 
PO-Chatua, 
P.S-Kujang, 1)ist.JagatsinghpUr. 

Umakanta Pradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirtol ,Dist.JagatsinghpUr. 
Pranakrushna Sahoo 
aged about 48 years 
son of Nanda Sahoo 
At/PO-Nuagan, P.S-Kujanga, 
Dist.JagatsinghpUr. 
Hadibandhu Das, 
aged about 44 years 
son of Ratnakar Das 
At-Gondakipur, 
PO-Gopiakud, 
Dist .Jagats i nghpur. 
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Prahallad alias Prahallad Chandra Swain 
aged about: 4() years 
son of Ghana Swain 
At-Jaladharpur , P. 0-Gopiakud, 
Dist.Jagatsinghpur. 
Kapila Charan Behera 
aged about 48 years 
son of Dadhi Behera 
At-Badapal, 
PO-Pankapal,P.S-.Kujanga, 
Dist.Jagatsinghpur. 
Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.O/PS-Kujanga, Dist.Jagatsinghpur. 
Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P .O/PS-Kujanga, 
Dist.Jagatsinghpur. 
Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapari, PO-Kujanga, 
Dist.Jagatsinghpur. 
Mathurananda Pal 
aged about 45 years 
son of Taleipala, At-Panapali,P.O/PS-Kujanga, 
Dist.Jagatsinghpur. 
Bata Gochhayat, 
aged about 47 years - 
son of Pari Gochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol ,Dist.Jagatsinghpur. 
Damodar Barika, aged about 44 years 
son of Gadei Bank 
At-Batipara, PO-Chatua,Kujanga, Dist.Jagatsinghpur. 
Madhab Sethy, aged about 49 years 
son of Laxman Sethy 
At-Nimakana, PO-Manijanga, 
PS-Tirtol ,Dist.Jaqatsinghpur. 
Birabara Mallick, aged about 44 years 
son of Babaji Mallik 
AT/PO-Gorada ,PS-Tirtol, 
Dist.Jagatsinghpur. 



I 
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Sudnrsann J3rliora 
aged about 45 years 

son of Rama Chandra Behera 
At-Baroisasari, PO-Lethang, 
P. S-Tirtol, 
Dist.Jagatsinghpur. 
Maheswar Bank 
aged about 46 years 
son of Dharam Bank 
At-Nagpur,PO--Kolar, Dist.Jagatsinghpur. 
Fakir Charan Nayak 
aged about 42 years 
son of J.Nayak 
At/PO-Pankapal, 
P.S-Kujanga, Dist.Jagatsinghpur. 
Pranakrushna Ojha, 
aged about 48 years 
son of Karuni Ojha 
At-Jailo, PO-Rahama, 
P.S-Kujanga, Dist. Jagatsinghpur. 
Nakula Charan Mallik, 
aged about 42 years 
son of Murali Charan Mallik 
At/PO-Poorgadei, Via-Rahama 
P. S-Tirtol ,Dist .Jagatsinghpur. 
Rabindranath Kandi 
aged about 43 years 
son of Jairam Kandi 
At-Karatutha, PO-Bonikhi 
P.S-Kujanga, dist. Jagatsinghpur. 
Damodar Basantia 
aged about 49 years 
sopn of Padan Basantia 
At/PO-Bonikhi, Dist.Jagatsinghpur. 
Rabindranath Pasayat 
aged about 44 years 
son of Gurubari Pasayat 
At/PO-Bonikhj, 
P.S-Kujanga, Dist.Jagatsinghpur. 
Fakir Charan I)as 
son of Padan Das 
At- . Kothrnuia , P. S-Tirtol, 
Dist .Jagatsinqlipur. 
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Kailash Chandra Swain 
aged about 40 years 
son of Ghmieswar Swain 
Vill-Nachhipur, 

PO-Chatua, 
P.S-Kujang, Dist.JagatsinghpUr. 

Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
PO-Rakhagopindapur 
Dist.Mayurbhaflj. Applicants. 

Advocates for applicants - M/s J.K.Misra 
M.R.Panda 
N. Srinivas. 

Vrs. 
Union of India 
represented through General Manager 

South Eastern Railway 

Garden Reach 
Calcutta-48. 
Divisional Railway Manager (personnel), 
Khurda Road, South Eastern Railway, 

Dist.Khurda (Jatrii Divn.) 	......Respondents 

Advocate for respondents 	- Mr.Ashok Mohanty 

In OA No.481/96 

1. S .Tatayya, 
s/oVenkanna 
Vill .Kottapalli-, 
Mandasa Mandalam, 

Dist.Srikakulam (A.P). 

D.Para Rao, 
s/o Applasuri 
Vill-KrishnaPUram, 
PO-Kasibugga, 
Dist.SrikakUlam (AP) 
Loknath s/o Indro 
Vill-Routrapalli 
PO-Barakul 
P. S-BalugaOfl 
Dist .Khurda. 
KritibaS s/o Gokulo 
vill-Biribari, P.S-Tangi, 
V 1.a-Kuhiid 1., Kaluparaghat - 

IN Charano 
s/o Gangadhar 
Vill-Konthepalla, 

 



r 

 Sanknro s/a l)usnsana 

Vill-Bouriasahj, 

PO-Borakul, 	P.S-Balugaon, 	Dist.Khurda. 
 Dalaiah s/o Kustamma Vill-Krishnapuram, 	P.O. Kasibucjja, 

Dist.Srikakulam 	(TP) 
 Jaggaish 	s/o 	Ramaiah 	Vill-Ananthapuram, 	PO-i3aruva, 

Dist.Srikakulam 	(iP) 
 Limmayya 	s/o 	Appanna 	Via-Kistapurani, 

PO-Kasibugga ,Dist.Srikakulam. 
 Chinnodu 	s/a 	Balaram, 	Vill-Narayanapuram, 	PO-Kasibugga, 

Dist.Srikakulam. 
 Appanna 	s/a 	1\cchanna,Vill-Talabadra, 	PO-Kasibugga, 

Dist.Srikakulam. 
 Jaqgayya 	s/a Chinnadu Viil-Mami.di.palli, 

PO-Kasibugyal, 	Dist.Srikakuiam. 
 Papaiash, 	s/o 	Kamaiah 	Vill-Mamidipalli, 	PO-Kasibugga, 

Dist . Srikaku lam. 

 Nandulu 	s/o 	Mallayya 	Vili-KisLupuram, 	PO-Kasibugga, 
Dist.Srikakulam. 

 Appanna 	s/o 	Jagannaikulu, 	Vill-Kistupuram, 	PO-Kasibugga, 
Dist.Srikakulam. 

 Kamayya 	s/o 	Appanna 	Vill-Jagadevapuram, 	PO-Goradakandi, 
PS-Kasibugga, 	Dist.Srikakulam. 

 Bairagi, 	s/o 	Ramaiah., 	Vill-Talabadra, 	PO-Kasibugga, 

Dist.Srikakulam. 
 Aclayya 	S/a 	Vallayya 	Vill-Kistupurain 	P0 	& 	PS- 	Kasihucjgn, 

Srikakulam. 

 Krishnamurty s/o Vankanna V111-.T\nantapuram, 

PO-Baruva, RD Sampeta, 	Srikakulam. 

 Jagannaikulu 	S/a 	Danayya 	Vill-Manclasa 	KoLLuru, 	p0 	& 
PS-Baruva, 	Srikakulam. 

 Latchaya 	s/o Narayana Viii & PO-Bendi, 	Via-J3raiiinanataraia, 

PS-Kasibugga, 	Dist.Srikakulam. 

 Nagaraju 	s/o 	Ramarnurty 	Vi11-Makarrijola, 	PO-Kasibugga, 

Dist . Srikakuiam. 
 S.immanna s/o (angaiah Vii. 1-Mariapadu, 	PO-Pundi 	(RS) 

PS-Kasibugga, 	Dist.Srikakulam. 

 Dandasi s/o Gundu Vi11-Narayanapura, 

PO-Kasibugga, 	PS-Kasibugga, 	Dist.Srikakulam. 

 I)andapani 	s/a 	Sanyasi 	Vill-Narasinyapur, 

P0-Banabuliapalii, 

Dist.Ganjam. 

 'J•rinho s/a Jaganriatho Vill-Narasi.ncjhpur, 

PO-Banabuilapaili, 	Dist.Ganjam. 

 Painnswamy 	s/n T\ppai.ash 

Viil-Krushnapuram, 	PO-Kasibugga, 	Sri.kakui.am. 
 Bhacjavan, 	s/oiladia 	Vill-Putabaqacth, 	110-F3ibannda, 

PS-Chri Lra Pu r, 
D.isL .Gan jam. 

.., 



o 
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!)andasj s/o Latchajah Vill-Talabadra, 
PO-Kasibugga, Dist.Srikakulam. 
Kaisa s/o Bankanjdhj Vili-paikokasadi, 

PO-Anku1achjj , PS-Banapur,Djst.Khurda 
Kulamani 	S/a 	Mangala 	Vill-Routrapalli, 	PO-Badakul, 
P.S-Banapur,Di st.Khurda. 
Jagannath 	s/o 	Chachu 	Viii-Kharikapailj, 	PO-Barakul., 
PS. -Balugaan, Dist.Khurda. 
Jaya 	S/a 	Easwaro, 	V1ii-9aurj;; 	Pfl-1rIpul, 
P.S-Baiugaon, Dist.Khurda. 
Radha 	s/o 	Easwara 	Vill-Bouriasal, 	PO-Badakul, 
P.S-Balugaon, Dist.Khurda. 

Hallu s/o Dukha Viil-Baurjasaj, PO-Badakul, P.S-flalujann, 
Dist.Khurda. 

Jharia 	 s/o 	Dukhisyam, 	 Vili-Houriasat, 
PO-Badakul,P.5-13a]tigaaii, Dist.Khurda. 
Kandh s/a Syania Viii -Bouriasahi, P0-Hndnkii, P. S-Un iuqnan, 
Dist.Khurda. 

Mat:a T3iswa] s/a Sat:rughna Vill-Bouriasni, 110-13adakui, 
P.S-Balugaon, Dist.Khurda. 

Jaguiu s/a Dinabandhu Vill -Ostapaili, PO-Dibyasiiighpu-, 
P.S-Balugaon, 1)ist.Khurda. 
Gotti 	s/a 	Hari 	Vill-Paikokasadia, 	P.0-1\rikulchaLj, 
P.S-Balugaon, Dist.Khurda. 

Maheswara S/a ticlainat:h V.i.i1-Ghasangora, PO-Dibyasi nghpur, 
P. S-Bn lugnan, Dist.Khurda. 

Anoo 	s/a 	Chanclo, 	Viii-Lanqaiaswnr,p.5-Klin1ijka 
Dist .Gan jam. 

Bhuja 	s/a 	Punja 	Vili-Langaicswar, 	P.S-Khaliikate, 
Dist .Gan jam. 
Bainsi 	s/a 	Laknath 	Viii-Bauriasai, 	PO-Rarakul, 
P.S-Balugaon, Khurda. 

Nahagana s/o Ilnni 

Viil-Nimaimallu 1P.0-Dibyasinghpur. 

Flailu s/o Khai]in Vili-Bauniasni, PO-Barakul, P.S-Baiugaan 

Jayakrushna s/a Sahadeha Vili-Dandigia, P0-1)ihyasinyhpur. 
Ghant:ayat 	s/a 	Mancjulu 	Vill-Hatibani, 	P-Uorakui, 
P.S-Balugaon. 

\ \\ 	49. Gat:ia, 	s/a 	Hanamali 	Vill-Ostapalil 	P0-Dibyasinghpur, 
Dist.Khurda. 

Krushna 	S/a 	PurusaLt:ain 	Vi 1 1 -1ou I ra pa 1 1 i 
PO-Barakul ,P.S. -Balugaan. 

Basudev 	S/a 	Sanathia 	Vill-Nimaimailu ,P0-Dihynsiuglipnr, 
Dist.Khurda . 

Satrughana 	s/a 	Khia1ila 	Viil-Uonrinsnlii, 
PO-ilorakul , P. S-Un iugaan 
Gantaynt: s/a Sudarsan Vii 1 -Ni mama ii a, P0-Ph hyas njhjnir, 
Di s1 . Rhitirda 

Goku 1 a s/o Kuhara Vii 1-Tha Lapncl a , P0-Barn 	1 , 1) i s t-  . bKli tirda. 
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Lochano 	s/n 	Sanathan Vili-Chokkidipur, 	PO-J3iribari, 

P.S-Tangi, Khurda. 
Ronko s/a Ramo Vt11Ri r ihari ,PS-Tanqi , Di st .Khurdn. 

Kubero s/a Balajee vit1-[3iribari, P.S-Tangi , Khnrda. 

Suhalo s/a Iswaro vii1I1a1diaPaLfla, 	PO-KfllUparrV:iIIaL, 

P.S-Tangi, Khurda. 
Ronka S/a Rahu Vili-ChokkidUrPut, PO-Biribari, P. S-lang1, 

Khurda. 

Surendra 5/0 SanaLhan, Vii1-Chakki (lupur, P0-Dir ibat] 

P.S-Tangi, Khurda. 

Braja 	s/n 	Markando 	i1i_ChakidhuPU:r, 	P0-Biribat1, 

pS_r1 n gj, Khurda. 

Jamheswar 	s/aKaplla 	Vi11lIa1d1aPata, 	PO - Biribari, 

P.S-Tangi, Khurda. 

Sankaro 	s/n 	Korani, 	Viii-Chokk dipur, 	p0-fl i nba ri 

P.S-Tangi, Khurda. 

Sucihakara 	s/a 	Banka 	viii-ChokkidlPlIt, 	P0-Ri.ribani, 

P.S-Tanqi, Khurda. 
Somanath s/oLakriath Viii_Haid1aP;Lhma, po_IcaluparagliaL, 

PS-Tangi, Kaluparaghat 
iianibandhu s/oLinyaraj, V11i-Kaiflthapaiifr PO-Binibant, 

P.S-Tangi, I)ist.KhUrda. 
Sesho s/a Panchu Vili_KointhaPaiia,1?0_ 	ban, P.S-Tangi, 

Dist.Khurda. 
Manqul i s/n Sanathan, Vili-Pani gorada P. S-Tang , Khu rda 

59. Keshobo 	s/a 	Damn 	Vi il--Champad ipur, 	P0C 	upon 

PO-Chandes1' pj--Tangi, Khurda. 

Akuro 	s/oBhikani 	vill_Sampadhipur, 	pO-CliandeSWar, 

P.S-Tangi. 

Ainho 	s/osntrughafla 	Viii_Chokk1(llP, 	P ,0-Bini.bflr 

Via-Kuhudi, Dist.Khurda.  
Bhagabafl s/a Panu Vili_KoitaPaila, PC-Binibarl. 

Raghu s/a Udaina.th vi1i_ChamPad0i.Pn, 	
PO-ChandosWan, 

Dist.Khurda. 

Durjodhafl 	s/a 	MarkandO 	Vii1/11Bin1 	 S 	fl(J 

	

bi r 	P-Ta1., 

Dist.Khurda  

Dayanidhi s/a Arkhito, Viii. 	
P0.... Dist... 

Durjodhan s/oArjuno V1li_Chokk1d1P1n, PO-Biriharl, Khurda. 

Ramo 	s/oLiflgaraJ, 	Vii1-BaramUi, 	pOOiabourangapt 

Di st.Nayagarh. 
laxuhi dhnr s/o Karik, Vi t1_Ch0kk1iP0r, 

 

Daian1 s/a Rathi Viil-Haidia Pa tria, P0-Ka1UParaYh at 
 

01st. 
Kedar S/ov1 V1ii_ChokkidlPtlr, PO-Binibat1, P.S-Tangi 

Dama s/oRaqhu Vili_RatflaPlln, P0-KuhudI, 01st. 

Jhania 5/0 Narayafla Vili-RatnaPun, P0-Ku1111cIi. 



 Sarabo 	s/o 	Prananatho 
c7 

Vill_Jayamalpur Khurda. 	 PO-Bjrj})arj 

 Bourjbandhi 	s/o 	Biharj 	VIll_Chokkjdipur POD1. DiSt.Khurcici 
 han 	s/o Gouranqo VIII ...... 	DO....  
 Sachi 	s/o Ka.1.11 Vill_Chokkjdjpun, 	PO-13iriharj,  Khurda. 

Nallu s/o Udiya Vill_Jayarnanqap 	O-Rirj}rj  
Panu s/o Pancinho Vill_Chokkidipur, 

 
Pothani s/o Kalu V111_Chokkidjpur. 

 Ran]co s/o Pondanj, VI11_Chokkidipur 
 Gobj.fldo s/o Sanathan 
 Kubero s/o Kirtaii, VIll_Chokkjdjpur 
 Bhuh 	s/o Aqadhi Vill-Ratnapur, 	PO-Kuhudi  Dhuij 	s/o Linga, 	Vill_Chokkjdjpjjr 
 

 
Bairaqj s/o Karaiah, Vill_Gopa]plJrp0_Koapi., 	Nandasa. Sri Akuro s/o Abhjna 

 Sanath 	s/o Anantho 
 Saraga s/n Lokanath Vili-Tarirna 	PS-Tncjj  Ron kana th 	S/okokana Lii 	Viii -Or ida, 	10- Da 	iya r 	rh, 	1S-Ta n I, 1)1st. 

100.Kumar s/o Brundaban, 	Vill-Orida, 	PO-Pariqarhi 	P.5-Tanqi 101 .Saffjuddjn s/o Mohjuddjn Viii.... 

.APPLiC/\Nr[S 

	

By the Advocates - 	M/s 	 D.R.PaLtrjk, 

Vrs. 	
K.C. Pradhan, M.K.Khiintia 

Union of India, represented by its General Manager, South 
Eastern Railway, Garden Reach, CalcuLLa-43 

DivisIonal Railway Manager, South Eastern Railway, Khurda 
Road i)ivjsjon, At/PO-Jatni, Khurda Road, Dist.Khurda 
Senior Divisional Engineer(Co_Ordinator) , Sout- h East:nrn Railway, Khurda, At/PO-jatrij, Khurda Road, Di St. Khurcla. 
Senior Divisional Personnel Officer, South Eastern 
Railway, Khurda, At/PO-Jatnj 	. . .OPP.PARTIES 

By the Advocates 	- 	Mr.Ashok Mohanty 

IN 
' 

O.A.NO.609/95 

 
Sri 	Magunj 	s/o 	Kunja 	Vill-Poodapada 	PO-Arqnil , 	P .Siati i Dist-..Khur( j,-j. 

 Sri 	Jogi 	S/o 	Hatto, 	Vill-Poodapada 	PO-Argul, 	P.S-Jatni., 01st .Khiirda. 
 Bairagi, 	S/o 	Rajanna, 	Vil].-Talahadra, 	PO-Kasibnqcja, 

Dist.Snika]i1am 	(AD) 
 Applaswamy 	s/o 	Tatayya, 	VIiI.-Talahadra, 	PO-KnsIbuc;(Ja, 

Srikakuiam, 	Di.sL.Srjkalcnjiam 
 Dhulia, 	S/o 	Balankj, 	Vili-PanciRibatia 

Dist. Purl. 
 PandahoS/o 	Bhu1aro,Vi11JJarjpur 	P.n-innqj , 	Kn I 	Ipa(fn Dis L . Put-i. 
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Bairagi, s/o Bhamaro, Vili-Poodapada, PO-Arqul, Jatni, 
Di sL.Kliurdn. 

han 	s/n 	Bounibandhu 	Vi11-Saraias.inghi, 
PO-Boindiharikurda, Dist.Puri. 

£9. Kulamani, s/o Easwaro, Vill-Bindhanj, PO-Chandeswar, 
Tangi, Dist.Puri. 
Han, s/n Lochano, Vill-Bindhani, PO-Chandeswar, Tangi, 
Dist.Puri. 

Dussano, 	s/n Sanathano, 	Vih1-Hanurnuitho, 	PO-Sorona, 
P.S-Tangi, Purl. 

Sudarno, s/o Udiya, Vill-Tarihi, PO-Tangi, Kalupara, 

Dist.Puri. 

Kedara, s/oBanka, Vill-Panchupat.ta, PO-Tanqi, Kalupara, 
PURl. 

Judh.istar, s/n Jogi, Vill-Jharia, PO-Bodapant, rjgj, 

Dist.Puri. 

Panchanan, s/n Natho vill-Jhania, PO-Bodapani, riangi, 
Dist.Puri. 

han, s/o Gandu, Vill-Kuwaspadaro, PO-KaluI:)nda, Dist.Puri. 

Brojo, s/n Jagabandhu, Vihl-Tarini, PO-Kaiuparnqhat, Pun. 

Sudamo, 	s/n 	Madano, 	Vi11-Tariiii, 	PO-Kaluparaghat, 
Dist.Puri. 

19 . Dasarathi , 	s/n 	Sanathano, 	Vi. I 1 - KliocI i pa(J;lro 

PO-Kaluparaghat, Dist.Puri. 

20.- Purusottani, 	s/oChaitanyo, 	Viil-Pnnc1uikntia, 

PO-Kaluparacjhat, Dist.Puri. 

Subalo, s/oBanchhanidhi, Vihl-Sincjarama, PO-Patianalo, 

Tangi, Dist.Puri. 

Saratho, S/n Dhoba, Vi1i-T\arini, PO-Kalupada, 1)is.Puni. 

 Balabhadrn, 	s/n 	Brundabano, 	Vihi--Kr'dareswnro, 

PO-Kaluparaghat, 	Dit.Puni. 
 Kasi , 	s/n 	I3airagi , 	Vihl-Singarania , 	PO-1a 1 upa ragha L, 

Dist.Puri. 

 Rajani , 	s/n 	Abhi , 	Vill-PancliuhaLi a, 	KaluparayhaL, 

Dist.Puri. 
 Tri.ya, 	s/n Kunja , 	Vill-Tarini, 	PO-Ka 1npnraqhL , 	Di sL.Pnri 

Bhikari, 	S/n 	Bairagi, 	Vihl-Sinyararnbodisahi,PO-Orada, 

\ Dist.Gnnjam. 
 Sikharo, 	s/n 	Mahc.swaro, 	Vihl-Sinyaramhodisalii , 	tO-Orada, 

Dist .Ganjam. 

 Manguli, 	S/n Tiallu, 	Vill-Ratnapur, 	PO-Kalupara, 	Dist.Puri. 

 Kistayya, 	s/n 	Karriah, 	Vill-Mulapadra, 	PO-Manclapalhi, 

Ichhapur D.ist. 
 Ananto, 	s/oLokanath, 	Vihl-Chokkidipur, 	PO-Bi.rihan.i., 	Tangi, 

Dist.Puri. 

 Mochia, 	sO/n 	Kaihalo, 	vill-Chokkidi pun, 	PO-Biriihani, 
'rang i , 	D i s L - 1111  r i. 

 Madhaho, 	s/o 	Ralias, 	Vi 1.1-Choria, 	P0-Pass Lua 1, 	PS-Prguii Ui, 
Di sL . l.uni. 
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Lakhano, S/'O Musn vili-Boclopari, PO-Tancji 

K1.ia, s/o Sannndo, Vili-Bondapada, PO-inqhribnrl, Dnlnnq, 
i)lsL.Puri 

(Inki, 	n/ 	i,ii I ;i1i , 	Vii iKitiHi ,itii , 	( i 

Tiinqi , i)i 	i . Pur 

Profuilo, s/o Dhruba, Vil1-Slnqhlbrmpur, .P.S-i)eianq. 

Dussa, s/o Narasingho, vill-Nimairnal in, PO-Dibynslujhpur, 

Dist.Puri 

Dando, s/o Banna , Vili-Anicula , PO--iP'Iopadn , iS-Pa iiiann 

1)1st . Purl 

Han i , 	s/oDinabandhu 	Vl11-AnIuin , 	P()-ial)padn 

P.S-Baiuqnon, Dist.Puni. 

4t.  Narasinh, S/n Soni , Vili-Tentuliapada , PO--Sin(Ihpur,  , 

Baguli, s/n Kumar, Vi11-MongaiajudL, Tangi., Dist.Puri.. 

Satyahad, S/c) Knishno, V11-Panchuba1:in, PO-Knliipnracjhnt, 
1)1st. Purl. 
Chaltan, s/o Banchan.idhi , Vill-Ki'd;iroswn r, i-Ihn r i pacla 

lanqi, D.Ist:.Pnri. 

Falcira, s/oPodla, Vlll-Nimnlrnallu, PO-i)tbyns.incjh, Pain, 

DIst . Purl. 
Rama Rao, s/o Kistamma, Vi1i-Anantapurarn, PO-Sornnpni:a, 

Srikakulam, Dist.Snlkakulani (/\P) 

Mahoswar, s/o Dadhl , vtii-ilnripur, rS-•Jankia , iPinsrmndpur, 

1)1st .Khurcla 

Bonarnail , 	s/o[okann th 	Vlii - llaldiapatnn , 	Ka Iatparaqha I: 

1)1st. Purl. 

flihakaro, 	5/oMarkando, 	Vi..I I -Chainpadi pur, 	Pfl-(liandn war, 

Dlst.Puri. 

Pharato, 	s/oBnnchnnldhl, 	Vi.i 1.-11nnnr a 1 

1)1st. Purl. 
Kanu , s/oGohardhan, V111-11antpur, 1-Jiiank in, 1)i.ni;. Pun 

- 

 Kasi 	s/o Daino, 	Vili-Ilanipur, PS-Jhankia, 	1)1st: .i'uni. 

 13anama1l, 	s/o 	Sanathan, V111-ilnni.pun,  

1)1st .Puri. 

 Hadu, 	s/n 	Jayakrushria, V11 t-Hari pun, 	P. 	-Jhrni:n, 

\ Dist.Purl. 

 Charano, 	s/n 	Phubani, Vill-Flarlpur, 	P. 5-11-lanicia, 

1)1st. Purl. 

 Satrughano, 	s/o 	Dadhi, Vill-Ilaripur, 	P. S-Jiiank.i a, 

DIst . Purl. 

 Tninaclho, 	s/n Fichaho, 	Vill-Konaka, P.S-Khniiilcot:. 

 Konai, 	Ananclo, 	vili-Konaka, P. S-Kim 	iJikot, 	Di st .Ganjarn. 

 Phikari, 	s/oJudhlsto, Vill-Komialca, 	P . 5- ihn] ii k'i:, 

Dist.Ganjain. 

 Kalu, 	s/n 	Ananda , 	V1J]-Konaka, 	P.S - KIm] 11 tnt, 	Di nL.Saii mm- 

61 . Manqu 11 , 	s/o Artha , Vili-Tanini , 	Ka tuparfl(jhfl L , 	Uan9 1 

Dist.PlJni. 
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R.KrishnamurLy, s/o Kangali., Viii-T\itantapurnin, Sntnpeta 

Sriknkul, Dist.Srikakuinm (AP) 

Madhu, 	5/n Raghu, Vi].i -Sara larngha, P0-florid i har i kando, 
Di n . Khii rdn. 

NhnjihrìL, 	s/n 	KIieLra , 	Vi.1 1 --CIsIn(Iniipur, 	PM- Gol d)1 i 

P. S-Tang i., Di. s P . Khn rda. 

Ronka, 	S/n 	Bauri , 	Vii i-Ualdi.apnt.ti.i , 	'O-Ki iliparnihat:, 

P. S-Tnngi., Di s P . Khii rda. 

Rasanando, 	s/ol3rundaban, 	Vi.1.i-1'i ii bari., 	IS-lan(ji 

1)1st. Khurda - 

Raghu, s/n Knkka, Vill-Konaka, P .O-Konrtha, P. S-Khi 1 1 ikot:, 

D1sP .Ganjairi. 

Ganqa , s/o 7\qadhu , Vili-Konka , PO-IKonka , P. 5--K}in iii. kol: 

Disk. Ganjam. 

Jujhia, 	s/n 	Naraynno, 	V.11 1-Eonal;n , 	PO-Kr,nnka 

P.S-Khaili.koke, Dist.Ganjarn. 

Raibaria , 	s/o 	Agriclhu , 	Viil-Knaka , 	PO-Konaka 

P.S-Khail±kotn, Dist:..Ganjarn. 

Rama , 	s/o Cherna , 	Vill-/\nkul 	, 	PO-Mokary , 	['S-Dciang 

Dist.Puri. 

Ganqndha r , 	s/o Na rnha ri , VII. 1.-Den I niunndy , 	0-Pal nqnnn 

P.S-.Banapur, Dist.Khurda. 

Mangaraj, 	s/o 	Purusottam, 	Vi...... --- Nimainollu, 

PO-Dibyasinghpur, P. S-Balugaon, Dist . Kinirda. . . App 1 i can Ps. 

By the Advocates 	- 	M/s l).R.Patna:i.k & 

K. C. Pradhan. 

Vrs. 

1 . 	Union of India , represented by its, General. Mniingnr,  , SOUPh 

Eastern Railway, Garden Reach, CaicuPta-43. 

Divisional Railway Manager, SouP.h Enst:ern Rn I iwny , KIni rdn 

Road Division, At/PO-Jatni, Khurda Road, DisI.. .1<liiirdn. 

Senior Divi.sional Engineer (Co-ordina kni:) , South Eas Porn 

Railway, Khurda, at/PO-Jakni, Khurda Pnnd, Di st .Klnu d;i. 

Senior 	Divisional 	Personnel 	Officer , 	South 	Pa stern 

Railway, Khurda, At/PO-iatni 	....... Opp.Parki es. 

\\ 	 By Plie Advocate 	- 	Mr. Asliok MohanLy. 

IN O.A.NO.616_OF 1.996 

Ghanashyam Jena, aged about 44 years, s/n Banchan idh I. lena 

Nahaqhana Moharana, aged about 45 yars son of Nncu.Ia 

Molia rana 

Arakhi ta lena , aged about: 45 years, s/o fin in: Jniin 

Pa ndaba Swain , aged about  52 years , son of Gob i n(in Swa i. n 

4 
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[)haneswnr Jena, aged about 44 years, s/o Arjuna Jorla 

Shyam Jena, aged about .51 years, son of Cha itana Jna 

All 	are 	of village 	Pidhapatna, P0--Aba kapacin, PS-Dolanya, 
Dist . Purl. 

Ka flash Molia rana , 	aged 	aboii I: 50ynar 	, 	son o[ 	rloh:in 
Moliarana , Vi li-Ranch 	P0-11rraboj , PS-Pci an(Ia , 	J)i n1 	.Puri 
Draja 	Nnyak, aged about 	5 3years, mn 	of 	Haiiri a Nay 1  

Parama Sona pa.ti , aged about 51 yearn , n/n Molian Sofln pa i l 

Vill-Tolapada, PO-Ahakapada, PSDeianqa, Dint.. Pun 

Arakhita Sethi, aged about 53 years, non of P'.idh in SrL1i 
V.111-Thentana, P0-Gul.iapada, PS-Deianya, Dint .Puri.. 

 Ksbetrabasj 	Sahoo, 	aged 	about 	38 years, 	s/c 
Hadibandhu Sahoo, Vili/P0-Praharajpur, P. S-Do 1.atiga, 
1)1st. Pun. 

 Nidhj 	Pradhan, 	aged 	about 	51 	ynamn, s/oRaghu 
Pradhan, 	Viii: 	Panchupala, 	PD-Gun iipnda 
PS-Delanga, 	Dist.Purj. 

 Sudam 	Sahoo, 	aged 	about: 	50 	yearn, 	non of 	Ghana 
Sahoo, 	At-Dapu r, 	110-Dora ho i , PS-Del a uqa, 
District-purl. 

 Panchu 	Da fa i. , 	aged 	about: 	51 	years, 	non of 	M:olnri 
Dam 	1 , 	At-Da pur 

 Sornanath 	Pradhan, 	aged 	about 	Si 	yearn, 	son 	of 

Jiursikesh 	Pradhan, 	At-Uda ya pu r , P0-Dora ho i 
PS-Delanya, 	Dist.Puri.. 

 Bauria 	Swain, 	aged 	about 	51, 	yearn, 	son of 	Dunn i 
Swain, 	At-Penal, 	PO-Hakapada, PS-Del anga, 
1)1st. Purl. 

 Dija 	Panda , 	aged 	about 	51 	years, 	son 	of 	Gopi 
Panda ,At 

 llharat 	Pan j. da , 	aged 	about 	47 	yearn , 	AL- Runia r, 
P0-I3erahoi , 	PS-Dciang , 	1)1st. Purl. 

 Bala 	Mohanty ,aged 	about 	53 	years, 	son of 	flochin 
Mohanty, 	At-Sreepatipur, 	P0-Hakpada, PS-Do lanqa, 
Dist.Puri. 

 Karunakar Ma flick, 	aged about 52 yearn, son of 	Panu 
Mn 1. 1k, 	At-Sadpada, 	P0-Iiakpncla, PS-Del aiiqa, 
1)1st . Purl. 

 Achuta 	Jeria, 	aged 	about 	45 	years, 	son ci 	Monia 
Jena , 	/\t-Sreepat ipur , P0-Iiakpada , PS-Dr l.a iiqa 
Dint. Purl. 

 Karunaka r Cbha tol , 	acjecl about 	45 yearn , non 	of 	Pun 

Ciihatoi, 	J\t:/110-Gol ipada, 	PS-Del anqa, 	Di sir.. Purl. 
 Rania 	Chandra 	Swain,a 	god 	about- 	53 	yearn, mn 	ni 

Aiiatola 	Swain, 	AtDnpi.1r , 	p-Reraboi , PS-i)e.l anqa 

Dint: .Puri 
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 Brundahan 	Mohapatra, 	aged 	about 	53 	years, 	son 	of 

Jagu 	Mohapa tra, 	At-Sadpada, 	PO-flflkpa(Th, 	PS-I)niaflq, 

fist .Purl. 

 (;opal 	I3ari.k,aged 	about 	52 	years, 	son 	of 	1lri 	I.H It, 

At:/PO-1lakpada, 	PS-Delaflya, 	Distri ck--ur i. 

 Gokul 	Kliotai, 	aged 	about 	53 	years, 	son 	011 	1atiha I 

Khotai, 	At-Dakpada, 	pS/PO-Delang' 	1)1st .Puri.. 

 Prahalad 	SwaIn, 	aye(I 	about 	44 	years, 	SOfl 	Of 	A1>raL'. 

Swain, 	AL-DokafladUa, 	PS-Delaflga , 	p0-i 	lan 	i, 

1)1st . Purl. 

 Nakula 	Rout:., 	aged 	about 	44 	years , 	5011 	o{ 	lit 1l 

Ak-Pall ,P0-Praharfljpllr, 	PS-Del ajiga,l)i.st.PUri 

 Prahalad 	Swain, 	aged 	about 	48 	years, 	son 	of 	Ga ji 

Swain, 	At-t)okaflaclufl, 	PS-Dei.aliya, 	1)1st. Purl. 

 Abhimanu 	Majhi , 	aged 	about 	52 	years, 	son 	of 	/\rlifl 

Ma jhi, 	At-Govindpur ,  , PO-Depur, 	P .5-I lelanga, 

1)1st. Purl. 

 Apana 	I)ehera , 	aqed 	about 	45 	years , 	ron 	01 	1 ado 

Behera, 	At-DokafladUa, 	PS-Deiaflyfl, 	1) 	s Lr I ct-Pun 
ppl i ran I:s 

By the Advocate 	- 	Mr .i).P ,DhalsafllaflL 

Vrs. 
Union of India, represented through General 

Manager, South Eastern Railway, Garden Reach, 

Calcutta700 043. 
Divisional Railway Manager (P), SeuLh Pastern 

Railway, Khurda Road, Dist.KhUrda. 

Di vlsi ona 1 	Personnel 	off icer, 	Soil t:h 	Pir I nfl 

Railway, Khurda Road, DistricKh 11  

RespondentS  

By the Advocate 	- 	Mr . Ashok Mohan Ly. 

IN OA N0.670/96 

Sri Nepal s/c Prananath 

Sri Pravakar s/c Bhrniflar 

Both 	are 	of 	vi 1 laqe 	Rd igir i., 	PO-Stinda r ipur, 

P. 5-Tanqi, Disk. Khurda. 

Roy Ii a na Lh s/c C liema ti fl tI an 
Vill-Nimailflallu, po_Di.hyasiflyhpUr Disk .Kliurda. 

Sri Abhi s/c Bali 

5 . 	Payh II n/o Ba llaCill I 

6. 	Sri. Nakul a s/c Bali. 
Nos. 4 to 6 are Of vi flaqe Di my iii a, P0--1 I 	

'. ia, 

P .S_1liaiitote, 1)1st .Ganjam. 
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 Sri Sibonarnyan Naik, 	s/o K.K.Naik 

 Sri Bidyadhar s/n llaribiswai, 

Nos . 	7 	and 	8 are of 	village Sarala 	[ugh, 	P0-Per [(Ii 

IlK ) ) , P . S-Danpur , 	1) 1 s I: . Khurda 

 Sri Sikharo, 	s/o Jati 

 Sri Chakradhar s/o Gati 

Nos. 	9 	and 	10 	are 	of 	village 	Cliandanpur, 

PO-Goiabai , 	P. S-Jankia , 	Dist .Khnrcla 

 Sri Gurukhn s/o Bira 

viil/P0-Golabai, 	P. S-Jankia, 	1)1st. Khurda. 

 Sri. 	Kailaso 	s/o 	Ilaclu 	village 	Jairiuria , 	P .M-J\rqu 

PS-Delang, 	Dist.Khurda. 

 Sri 	J\rkit}io 	s/o 	Narsingo, 	Vii 1-Pen rhahadrn, 

P.O-Dibyasinqhapur, 	P.5-. Banpur, 	1)1st .Khnrda - 
 Sri 	Kaniii k 	s/n 	Prundaban, 	Vii 1.-Del amnnda.i 

P.0-Belopada, 	P.S-Ilanapnr, 	Dist.KDnda. 

 Sri 	 Narayan 	 s/n 	 DhrThai 

Vii lage-KhlTntapa ii , P . 0-Kurn(i rango , 
1)ist.Khurda. 

 Sri 	Pandavo 	s/n 	Iladu , 	ill -- Del ainunda I. 

P .O-13e1.npada , 	P.S. -l3anaput ,l)i.sI: .KIwla 

 Sri Gullak, 	s/o Ranko 

 Sri Lakhann s/o Biswanath 

 Sri Dennriijn s/n KuHn 

Nos . 	17 	to 	19 	are 	of 	village 	/\nknl ,P .0-I)rnpnda 

P.S-Balugaon, 	Dist.Khurdn. 

 Sri 	Hatlu 	s/o 	Tiotto, 	Vill-Mnudaio, 

P.O-Kalupadaghat, 	P.S-Tanyi, 	Dist.Kiiui:da. 

 Sri Sidheswar s/o Kulamani 

 Sri Saratha 	s/o Ilaribnnhlhu, 

Nos 	21 	and 	22 	are 	of 	village/P0-Cni.aha]., 

PS-Jankia,1)ist.Khlirda. 

 Sri Bouribrindhu s/oJudhisti.r 

 Sri Kacjaju s/o Ranka 

 Sri Kesab n/o Kulamani 

Nos . 	23 	to 	25 	are 	of 	vii iarjn 	Kurnbh i rapad(I 

P.o-Singhiasarn, 	P.S-1Vinpur, 	1)int.hliilrda 

 Sri Bichi,trnnanda s/oChema 

Village-Nimairnailu ,P .O-Dibyasinghapllr, 

P. S-Ba lugann , 	01st .Khu rda 

 Sri Trinatha s/o Markanda 

Villaqe-Udaigiri, 	P .0-Sundarpiir,  

Dist.Khurda 

 Sri 	Ilazari 	s/n Bishnu 

Villnge-Bnradi ,P.S-Panapur, 	Dist.lZhnrda. 

 Sri 	Pharata 	s/n 	sudarsail , 	Vi .L-Dnrnd' 

P.S-Banpnr,Di st.Kliurda 



30. Sri 	Dhobn t 	s/n 	Biro, 	vi11ngeSflrfl tiv,i n(Ali, 

P .0-Bond ighat, P.S. -Banapur 1)1st .Khnrcla. 

31.. Sri JayakrinhnO /o1Iadu 

vii Lign 	Tnryasi.flyhi 	
, 	P 

Dist .Khurda. 

Sri. 	Kambo 	s/o 	Gouranga, 	Vii] cJe-Udiyfl1)lmr 

P .0-Sundarpur, P.S-Tangi, Dist .Khurda. 

Sri Tninath s/o Krishna 

Sri Dasarathi, s/oSikharo 

nos. 	33 	and 	34 	are 	o[ 	vi Li jn-lJdn I I r 

P .0-SundnrPr, P. 5-Tangi- , D.ist: .Khurdn. 

Sri 	Laxmidhar 	s/o 	Banambar, 	Vi L L-Udnynci I r I 

P. 0-Sundarpur , P. S-Tangi, Khurda. 

Sri Bourin s/n Panchu 

Sri Khetra s/n Uha rat 
Both are of village PaiduaPa]i1 ,P .O_Pa]d11PaUi- ,  

P. S-KhalikOt ,Dist .Gan jan'. 

Sri Fagu, s/o Prnhaiiad 
Vi11/P0-51flY1' BerhampUt, P. S-DelaflU,')'- 	

.Khnrdn. 

Sri 	Nanbar 	s/n 	Sh yni n 	V 1.1-S 	da, i 1  

P .0_ndhniPa1i1 , P .S_Bhadrak,Di5L .I'n 1 nso IP 

present Bhndra. 

Sri 	13hnskar 	s/oBandlifl, 	\7tiiUd1.nYP 

P .0-Sunciarpur, P. S-Tangl , 1)1st. Khnrda 

Sri GokulO, s/n Bisnoo, 
Vili/P0T3o:adi Harikundo, p.S_BanaP1.It, l)ist.Kh1rd 

Sri Hurshi s/n Hadu 

Sri Chandra s/o Mural.1 
Nos. 42 and 43 are of viiiage/P0 	mdi Tianilunido, 

P. 5-Banapll r , Dist .Khurdn 
ll the appilcanLs are rotrenched Car 

inl/Trn1p0 rmY 

Labourers worklng under PWI belong ng to Kini rda 

Road, Ka lupadaghats Ba iugaon , Rarnbhfl , Gotatha 
M Lb 

CAP, TP Units In Khurda Road 
Divisi° in S . B. RI y. 

Al p 1 
	I- 

By the AdVocateS 	N 	Pay, 

C.Cl1OU(1h 111  v 

S .MohnnIy 

Vrs. 
ia , 	rreSPIlLC 

Union 	of 	Ind 	
Throw-ill 	(ta I 

Manager, 	
.E.Rai] way, (;arden Pencil, C rui.LaH (Wst 

Bengal) 

DiviS1°fl1 Ral iway Manager, South 	
tern Pa i iwny, 

Khurda Road Dlvi sten, at/POJaLfl i ,l)i st 
 

Senior Dlvi si.onni Bnqi.neer ( Coord in-' ron) 

Son Lh 	Ba s torn 	Rn i. iwa y , 	Rh ird a 	I? on 

AI:/i)()IaL1,15tt' 
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4 . 	en j. ( 	Div j 	Ofl I Perscmn1 Off icci 
oii Ui 	Ii sin ni 	Da I Tway , 	Kiw rda  

D is Lr Ic k-K ho rda 

. . . . Inr-)o1i(Inn 115 

Dy the Advoca Le 	 Mr - As link Mol ia ii ly. 

INOTi, N0..772/96 

Dolacjobinda Mahapatra, aged about 39 years, son of 

late Madan Mohapatra, Vill-Balepuri , P.O-CliaI:iia, 
P. S-Kujanqa, 1)1st .Jaqntsinghpiir. 

Hari.hara Sahoo , aged about 40 years, s/n laI;e 

Mathuranandn Sahoo, at presenk Vi H - Ranqi aqnrh 
P .O-Jhurnari., P. S-Para.deep, Dig k .Jaga kslnqhpli!r 

.AppJ icanilis 

Dy the Advocates 	- 	M/ Dc'bara j flay, 
SK.flarik & 

A . K . fIn 1k. 
Vrs. 

I. Union of [ndia, represented through genera 
Manager, 

South Easkerti Railway, 

Garden Reach, Caicutka-48. 

2. Divisional Railway Manager (Personnel), 

Khurda Road, South Easkern Railway, 

Dist . Khurda (Jakan I Divn . ) 	... Respnwleii Ls 

By the Advncate 	-- 	Mr. Anlioft Mn1ianty 

IN OA NO.793/96 

Jambu , aged about 45 years, son of Naiid -i 
Ak-Jamuna , P .O-Aryul , P-S-Delang,DisL.Puri.  
Madan, aged 01)01.1k 46 years, son nI Anama 

J\L-Jamuna , P . ()-Argul , P. 5-Delang , Di s ii . 
Avi , 	aged 	about 	46 	years, 	son 	of 	JudIH.st:i r 
At-Jamuna,P.O-.Argul,Dist.pjrj. 

Padan , acjeci about 50 yea:rs , 	son ni KiiLmani 
Ak-Jamuna,P.O.-J\rgul, Dist.Puni. 

Bela, acjecl about 44 years, son of Sankar, 

At-Jamuna, P.O-Argul,Dist.Puni. 

Pravakar, aged 44 years, son ni ('Iiakrinlhar, 

At/PO-Tirmal ,Via-Ba jpur, P. S-Ja kni , 1) is I: .Kliurdn. 
Hrus.i , aged 	about 	4 	years, 	s/n 	('homa 
At/PD-Ti rma 1 , P. S-Jatni , Dist . Khurda. 
Durqri Clia ran ,aqed about 46 years, s n n1 	fill 

AL/PO-Tirmal ,Via-Bajpur, P. s-Jatni ,Di sL .Tqiiirda - 
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Kei.u,aged about: 50 years, son of Phagahat, 

At/po-'rirrnai ,Vla-Bn jpnr, P .S-Jatnl , 1)1 str I ct--Khn rdn 

Sadel. , 	aged 	about: 	44 	yen is , 	sn 	of 	I;i tin. 

T\?/Po-Tirmnl ,Vin- ttn pin ,P .d:iI.ni tid .ldtiiiTn 

Ii.. Kr.Li.t , 	ay('( 	T()  yen 	, 	: oi1 of Nidh , 	/\t./t'O-T I. rtiiii 

Via-Ba jpur, P .S-Jat:ni, Dist: .Khurda. 

Jogi ,aged 	about 	45 	years, 	son 	of 	Bhohnn I 

At/PO-TirmaJ ,Via-Bnjpiir ,P.S-Jnt:ni ,DIn Lrlct-thnrdn. 

Ohagyadhar, aged about 47 yen iTS , SOn of 	1t1 S 

J\L-Hn:rnarn3, 
P .O-1\rgul ,Via-Bajpur, P. S-Ja.tni. , His I:. 1iurn1a. 

14 . Krushna , aged about 40 years, son of Lokannth 

AL-Ranipur, P.O-Tirrnal,.P.S-Jatni ,Disf: .K!inrdn 

15. Bhaskar,  , aged about 45 years, 5Lfl of Ki'hr 

At:-Henapanjnri,P.O--TitTITlni ,P.S-Jnt:.n ,Jd sL.Kliutuln 

6. Sudhakar, aqed ahoift 44 years, S(fl of flnI:ii.n, 

l\t-Benapanjn i:i , P .0-Tirmat , P. S-Jatni. ,Dlst: . Khuidn 

Daitari,aged 	about 	45 	years, 	son 	oF 

Banarnali ,1\t-l3enapanjari , P .0-Tirmal ,T? P. S-Jatri I ,1i i sL .K 

hurda. 

Apa.rti , aged 	about 	45 	years, 	son 	of 	T..nlcanniti, 

At-Manitri, P.O-Goradla, [)ist.Purl. 

Arata, 	aged 	about: 	40 	years, 	son 	oF 

Banarnali , At--Manitri , P .O-Gorndla , Hi I:. Put I 

Bhuja, 	aged about 45 years, 	son of Copi, 

At-Ma.nigri, P .0-Goradia, Dist . Purl. 
FIalu, aged about 30 years, son of 1?nndnhn, 

At-Un ripu r, P . 0-Argu 1 P . S-Ja Ln I , His I: Khuicia. 

Aparti,aged 	about 	45 	years, 	son 	of 

Banarnall , 7\t:-Mnnit.iri, P .0-Goradi a, Hi.st .uri,. 

Arata 	aged 	about 	45 	years, 	son 	of 	Pd i.a, 

At-Manitlrl,P.O-Goradla, Dist.Puri, 
Sankara, aqed about: 44 years, son of Jiihni:n, 

At-Rengala 	Patna , 	P.O-God iputma F I 

P.S-I)eianga, DlsL.Puri. 

Bharata ,aged about 42 years, 	son of Arlunn, 

/\t-Barana, P .0-Argul , P. S-JaLn.i ,l1)ist, Ihurda. 

Sarat, aged about 44 years, son of: 	hirna 

T\t-Barana , P .0-Argul , P. S-Jatni. ,Dis I . Phiirda 

.Pahal:i. ,aged 	about 	46 	years , 	snit 	of 	Mohan 

At-Bisipada, 	 1).  O-Tirnia 1 ,Vin-Bn pii r, 

P. S-Ja tni ,Dist .K1iurda. 
Narendra, a god about: 44 von rs , non of Kuhnr,  

AL--Tirmal. 	 P .0-Tirtin 1 ,Vin -Pn nnr, 

P.5-Jatni ,DistKhurdn .......... App i.0iii1 

By the Advocates  

J.Cl'rnd1irn S 

IPlill) IT i. 
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Union (-) F hdn , rnprnseriLr'd hy I Ln (nn''ra L 

Sc)nt:h JisLrn Rn I Iwny, (nrdnn Rc';uIi,  

Divisiona I Railway Manager, South In Icrn 1t i fwny 

Khu rda Road Dlvi s ion , M/10-Jntii 1 	Klmrdn Ioa 

Dist.Khurda. 

Senior IJivisional Rnginrer (Co-oiHi nator ) 

Eastern Rn i lway , Khurcla , At/Po-iJ Lu I , Khilrda Road 

fllst-Khiirdn 

Senior Dlvi Qonal Personnel Of[Icnr, 	nLlm 'nt:orn 

Railway, Khurda , AL/P0-3a tril.........Respond'n I 

/\dvoca te for Res ponden I: -r ft . As hoL TdlaiTy  

IN OA NO.801 01' 1996 

	

1 . 	Ranka Moha Laray, aged about 51 ya i P, 	 1;' to 

Kubera 	Mahatray, 	Villacje-dajpnr ,  P .0--N.iraka ipu r 

Dist.Khurda. 

Mathura Ma!:t:ha, aged about 511. years, SOM oF !1O 

Prabhakar 	Martha , 	Vi 11a9e-Ja jpur , P0-Nirnl:a rpiir 

P. S-Jankia ,1)lst .Khurda. 

Bikrani !'ralhnn,nqed 	ihomiI: 45 yens , 	Son 	ol 	1 Or' 

Iswara 	Pradhan, 	Vlllage-Japnu P .0-Ni rakam put;, 

P.S-Jarikla, Dlstrict-Khurda. 

Dhani Martha , aged about: 55 yen rs 	5flT 	(0 	1 a 1:e 

Dibakara 	Martha , 	Vi liage-Ja jpu r: , P .0-Ni rniczi tpnn r, 

P.S-Jankla, Dist.Khurdn. 

Bijadhan Pradhan, 	aged about. . . ears, 	Soit 

Maheswar 	Pradhan, 	At-Ja jpur, I? .0-Niraka rpur, 

Dist.Khurda. 

Earl Sahu ,aged about 47 years, son or into Pa than i 

Sahu, 	/\L-Ja jpur ,P .0-Nlrakarpur , P. 5-Jankia, 	1ASK. 

Khurda. 
Sikhar Pradhan,aqed about 46 years, son of Phikarl 

Pradhan, 	At-Ja jpu r , P . 0-Nirn karpu r ,  

Districl:-F(liurda. 
tipendra Das , aged abont. .....years, non  

Kuiamaiui 	Das, 	At-Jajpur, 	P.0-Ni satan pins, 

1' . S-Jan k in , Di s tr In L-J a jpn r. 

	

9 . 	Dusasa ii Mnlia taray , a god about 54 years, non 	1 1 a to 

Bhaha 	Flahataray, 	At-JajpnlT ,P.0-NirO;ai[iii, 

P.S-.Jankia , District-Rhurda 

10. Dhulia. Mahataray, aged about 53 yers , son of 1 nt 

Pohali 	Mahatray, 	AL-Jajpur, 	P.0--Ni ratio pn 

P.S-JKankln, flist.Khurda. 
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in laclhri ra 	Mohapa I:rn , aqod 	a hen 1: . . . y'a r 
Bliohani 	Moliapatrn , 	AL -Jajpui, 	P.0-1Ji.i •Icjnr 
P. S-11(lnk 1 , 	 . Kllllr(ia 

Paclan Mohatnray,aqod ihout: 48 years, son (II 1 atTn 

13hnrnt 	Mahatarny, 	ViLiae-3ajpni , 1).0-N i i al.IMr 
P. S-Jan kin , Dis Lrict-Khurdn. 
Snrancjndhnr Dhaud:iasinqa , aqed al)ont: 	years, son 
of 	late 	tidiynnath 	Dlmaudinsincja, 	T\L/P0-IIa ri put, 
Via-Sinqapur, P.5-Janida ,Pi.nL.Klinrda 

1 4 . S ri. ( it ai In r P rail an , a qecl a hoti I; 	I 8 yna rn , n 'n 
into Narnyan Piadhan , AL-Ranyata , P .0-N iral;au:pur, 

P.S -Jankia, District-Khurda. 
Kaibalya Sarnani:aray, ncjed about 131 years, son of. 

in to 	Mn nqui I 	Sarna 11 La ray , 	 Ilnyn-'l ansi): I i 
P . O-Domanabhai , P. S-Jnnkia ,Di, s tric t -Khn na 
Gandhi Manqnraj , aqed about SI 	y rars , son nf 

Iokannt:h 	MTlnyaral , 	At-Rauial)i 1 i , I(l)nin;iiilihiI 

P. S-Jan kin , 1)1st. Khurda 
Jagann.a Lb alias Joy i Ilarichandan 
son 	of 	Inciraniani 	tin ri 

1\t-Rarnahil 1,P.O-Doninnabhai, 	 P.S - lank 

Dist .Khurda. 
Adhu Gurnansinga, aged about 48 years, 	501)Of 

Ba labhadra 	Gurnansinyn , 	At-JaTikia , 	1Jnaciaon 
Po)/PS-Jatilz in ,I) I strict-Khnrda 
Dhaneswar Sriclniidnn ,nqed abotit: 	yars , 5(111 of 

late 	Rail 	Srlchandan, 	Vi JiiynJnn1zia 

Nuagaon ,P.0/PS-Janki.a ,Dist ,Khurda 
Rharnar Gumansinga , ac.;ed about 49 ysars , ;oii nt I aIr' 

Ba iabhacira 	Gunia n Iii ga , 	At-i a iii;. in 	Rn a y 

PO/PS-Jankia, Dis tr ic L-Kburdn 	. . . . Appi Iran I 

By the Aivoca Los 	- N/s P .C,Mohapa I r a 

13.11_Roy.  
Vrs. 

' \ , 	 1 . Union 	of 	India, 	represented 	through 

Manager, 
South Pastern Jla:i. Iway , Garden Reach, Pa Icnl:I:i 

2 . 	Divis ional Railway Rrinnqer ( Persona I 

Khurda Road , Soi.i Lb Pastern Rai iway , 1) is Lr ic I:- Ph'i sin 

(Jatn.i t)idsion) .......Respondents 
By f;hr' Ad vera Los - Mr . Asliok Moha n I: y 

IN O/\ N0.811/96 
Rn j a 	 s/c 	 Rania 	 A L/P0-T I nina 1, 

Vin_Bnjptir,P.SJnLni,D1St.I<luCia 	 Ap1d inan 

By the Advncal:e  

Vrs. 
1. 	tinlOn oF India , reprns'nt;nd by ll:s Prnnra I 1)1rinr 

South Pastern Paitway, Garden flrSlnli , Pa lcd n-i 
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2. Divisiona] Railway Manayer, South 	stern Railway, 

Rhurda Road Division, T\t/PO-Jfltni, Nhiirda Road. 

3. 	Senior Divisional Engineer (Co-ordina Lor) , 50uh 

Eastern Rn i I way, Khu rda, J\L/ PO--J a Liii., Khurda Ro;ul, 

Dist-Khurda. 
4. SeniorDivisiOflal Personnel Officer, South Eastern 

Railway,Khurda, At/PO-Jatni .....Respondents 

By the Advocates - 14r.J\shok Mohanty. 

IN O.A. NO.862/96 

Sri Bira sb Mahi, village_Barada,P.0at 

P .S-Sadaro,I)ist .Dhenkanal. 
Sri Pandab s/c Landa, vUl_Genyutia,P.0Geta 

P.S-Sadaro, Dist.Dhenkanal. 
Sri £4i1]u, s/o Chaitan, Vili-Gurujaflya, 

P.0-Gengutia, P.S-Sadaro, Dist.Dhenkanal. 

H: 	
4. Sri ArkhitO, s/o Bouria, villaye-DeraS1flTh 

Kankadapal,P.S-Sadatoi Dist.Dheflkarlal. 

5. 	Bhaskara 	s/c 	Brundaban, 	Viii -Derasin'jh 

Kankadpal,P s-Sadaro, Dist.Dhenkanal. 
6. Bikrarna s/o Gandu, vill-GenYUtia, P.0-Gengutia, 

P.S-Sadaro, DiL Dhenkinal 

7. Bhramara sbo Sudarsan, Vill-Gengutia, P.0-Gengutia, 

P S-Sadaro,D1St Dhenkanfll 
8. Benudhar s/o Uchhab, Vill-RaSasiflyh, P.0-Belopada, 

P.S-Sadaro, Dist.Dhenkanal. 

9. Golekha, 	son of Gandu, vill-RasaSingh, 

:1 	
P.0-BeloPada, P.S-Sadaro, Dist.Dhenkanal. 

10. Golekha, 	son 	of 	Budhia, 	vill-Genqutia, 

P.0-Gengutia., P.S-Sadaro, Dist.Dhenkanal. 
11. Gouranga s/o Dayanidhl, viii-SaraLa, P.O-Gunde, 

P.S-Sadaro, Dist.Dhenkanal. 
12. Bholeswar s/o Ananta Vill/PO-Barada, P.S-Sadnro, 

Dist.Dhenkanal. 

13. Bhramnrfl s/c Snflflt1flfl ,V1 1.1 Jonhitn T I , P. • O-Pnrada 

P.S-Sadaro, Dist.Dhenkanal. 
14. Jarnbeswar s/o Krushna, Vjll-Joflh3La1ia, P.O-Barada, 

p.S-Sadnro, Dist.Dhenkanal. 

15. Gaurancja, 	s/o 	Banamali, 	Vill-GeflyUL]a, 

P.0-Gengutia, p.5-Sadaro, Dist.Dhenkanal. 
16. Rajiba s/o Nata Vill-TentUliflPac, P.O-I3aUlplit, 

P.S-Sadaro, Dist.Dhenkanal. 

17. Satura 	s/o 	Kurupa, 	Vili-Batacla, 	P.O-I3araCIa, 

p.S-Saclar°, Dist.Dhenkafla]. 

18. Nadhu 	s/o 	Bajia, 	Vill-BaradE1, 	P.0-Barada., 

P.S-Sadaro, Dist.Dhenkanal. 
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Fakira 	s/o 	Dhadak, 	Vi11aqe_I3arada,P.0-ra 

p.S-Sadaro, Dist.Dheflkaflal. 

Aparti, 	s/oDhadia, 	Vill-Barada, 	P.0-Harada, 

p.S-Sadaro, Dist.Dheflkafla1. 

Sadanand 	s/o Kashi, Vi11_TentuiiaPada-BaU]P, 

p.S-Sadaro, Dist.J)heflkaflal. 
Rahita s/o Kanhu, Viii/PO_Ekaghar1 Pd 

P.S-Sadato, Dist.Dheflkaflal. 
Baraja s/o Bhagabat, Vili-Barada, P.0-Barada, 

P. S-Sadaro, Dist .I)henkaflai. 

Chaina, 	S/o 	Nidhia, 	viii-Barada, 	p.0-Barada, 

p.S-Sadaro, Dist.Dheflkaflal. 
Sikhara s/o Saita, vili-GengUtia, P.O-GOT1YUtLa, 

P.S-Sadaro, D1st.DhPflkafla1. 

Kumara 5/0 Tr.ilochafl, Vili-Mahadia, P.O-Be].apada, 

p.S-Sadaro, DiSt.DheflkaIlai. 

Pitabash 	s/o 	Han, 	viii-Barclda, 	P.0-Barada, 

p.S-Sadaro, Dist.Dhenkaflal. 

Sapana, 	sb 	l\rjufla, 	vill-MahaClia, 

p .O. _Beia pada ,P.S_Sac1ar0,Dist.Dhenb 

Bikala, s/o l3ajia, Vill-GengUtia, P.O-GeflyUt]a, 

p.S-Sadaro, Dist.1)hflflkaflal. 
Golekha, s/o Dma, Viii IGenyut]a, P .0-GenraYntia, 

p.S-Sadaro, Dist.Dhenkaflai. 

Raja 	 Sb 

viii/PO_Murudan9aPa11i_1amPd 	P. S-Sadaro, 

Dist . Dhenkaflal. 

DambarUdha) 	 s/oTuni, 	 Viil-GC)dldl, 

P.O_Ba1arafl1PrSacl, P.S-Sadaro, Di.DhCflkaaL 
Fakira s/o Gandu, vill-GengUtia, P.0-Ge1ig11t]a, 

p.S-Sadar, Dist.DhCflkafla-. 
Bhima, s/() Mittu, Vili-Godidi,  

p.S--Sadar, Dist.Dheflkaflai. 

Sri 	 Dhaneswar 	 s/o 	 Achuta, 

Vill/pO_Ekoyharia_Ba1atamPrasad 	
P. S-Sadar 

Dist .Dhenkaflal. 

Sri 	KaiiaSh 	s/o 	Cha.itana, 	V111-GeflgUtla, 

P.0-GengUtia, p.S-Sadar, I)ist.Dhenkana. 

Sana S/o Kandura, ViliGengUtLa: p.O-.CencjUtia 

p.S-Sadar, Dist. Dhenkaflal. 
Sudhakata s/o Kun jn, viilodapad p P .0-Ilindol Road, 

p.S-Sadar, Dist.Dhcnkanai. 
Akura s/o Upendra Vill_Jonhitalia, p.O-lThraCla 

p.S-Sadar, Dist.DheflkU1a 

Krushna 	s/o 	Makunda, 	viliKOtaUata, 

P.0_K0nt1aputsa-1 p.S-Sadar, 
 Dist . Dhenkaflal. 

Iiadoo son of Kashi 
vi11_Gurapa111,P.O_1JPut1 P.S-Rarnbha, Dist.Gnnjam. 
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Nalu, son of Gopi, Vili-Tiaripur, P.0-Haripur Sason, 

P.S-Tangi, Dist..Khurda. 
Charana s/o Donai, Vill-Haripur,P.O--HariPUr Sason, 

P.S-Tangi,Dist.KhUr(Ia. 
Saratha, s@/o Banchniiidhi, Vi 1 1-lIar ipur, P .0-lIar 
Sason, P.S-Tangi,r)ist.KilUrda. 
Rajo s/o Prahallad, Vili-llaripur,P.O-IlariPUr Sason, 

P.S-Tangi,Dist.Khurda. 
Jogi s/o Banchha, Vill.I1aripur,P.0-lIariP1r Sasan, 

P.S-Tangi ,Dist.Khurda. 
Laxmidhar S/a Ainjha, Vill-Nayapn;nFl, P.O-Ilaripur 
Sasan, P. S-Tangi, Via-Ganyadharpur, Dist .Khurda. 

Kulamani 	s/a 	T\nanda, 	vill-HariPur,P.OIlariPlit 

Sasan, P.SrPangi,Dist.KhUrda. 
DinabnndhU s/olladu Vill-llaripur , P.0-Jiaripur Sasan, 

P. S-Tangi ,I)ist . Khurda.. 

Trinath 	s/o 	Ananath, 	Vil1_ll:ipur,P.0J1Ir]P11 r 

Sasan, P.S-Tangi,DISt.KhUrdfl. 
Surendra s/o Sanatan, Vill-Udigiri, P.0-Sutidoopur, 

P.S-Tangi ,Dist.KhUrda. 
Sachi s/a Natabar viU-Udiqri., p.o-sundaepur, 

P. S-Tangi,Dist.KhUrda 
Gourancia, s/o Natabara vill_Udiyari,P.OSundaePur, 

P.S-Tanyi ,Dist.Khurda. 
Laxmidhar S/oPurna, vill-Sadango , P .O-Sadaii ju 

P.S-Delany, Dist.Puri. 

Indramani 	 s/o 	 Kanhu 

vill-ManCJalPUt , P .0-MangalpUr , P. S-Sadaro, 

Dist.Dhenlcaflal. 
Ramo s/oanantho, Vi11_Haripur,P.O1IlriPUt Sasan, 

P. S-Tang i ,Dist .Khurda. 

Bharnaro, 	 s/a 	 Tokanath, 

vili/PO-Ilaripur,  ,P.STanqi ,Dist .Khurda. .J\ppl icanLs 

By the Mvocabe 	- H r.D.R.PaLflaik 

vrs. 
Union of Tndia, representod by its General Manar, 

ay, Garden Reach, Ca1cut.La4. South Eastern Railw  
DiviSional Railway Manager, SouLh Easorn Railway, 
Khurda Road Division, At/PO-Jatili, Kliurda Road, 

Dist-Khurda. 
Senior Divisional Engineer (Co-ordinator), South 

Eastern Railway ,Khurda, Tt/PO-Jatn ,Khurda Road, 

Dist.Khurda. 
Senior Divisional personnel Officer, South Eastern 
Railway,KhUrda, t/PO_Jatni,DiSt.1KIUr ..... 

RespondefltS  
By the Advocate 	- 	Mr.Ashok Mohianty 
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Banci-iha 	 s/o 	 Raghu 
At-Anlajori ,P.O-Tirkula ,Via-I3azepur ,P . -Kanas, 
DisL. Purl. 

Kapilo s/o Kelo 

Jogi s/oRarna 

Braja s/o Jaqarinath 

Gobinda s/o Chakara 
All are of Vill/PO/Via/PS/Djst.Puri. 

By theAdvocate 	- 	Mr .1). R . Patnaik 
Vrs. 

Union of India, represented by its General Manager, 
South Eastern Railway, Garden Reach, Calcutta-43 
(w.B.). 

Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division, At/PO-Jatni, Khurda Road, 
Dist . Khurda. 

Senior Divisional Engineer (Co-ordi.nator), South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Personnel Officer, south Eastern 
Railway, KhurdaAt/PO-Jatni , Dis t . Khurda 

.Respondents 
By the Advocate 	- Mr.Ashok Mohanty 

IN OA NO.864/96 

Sankar 	Behera, 	s/o 	late 	Bidyadhar 	Behora, 
Village-Deulabasta, P.0-Arugula, Dist.Puri. . . .Appiicant 

By the Advocate - M/s D.r.Patnaik 
K.C.Pradhan & 
M.K.Khunt.ia. 

Vrs. 
1. 	Union of India , represented by its Genera J Manager 

South Eastern Railway, Garden Reach, Calcutta-43 

ri 	2. Divisional Railway Manager, South Eastern Railway, 
I 	 Khurda Road Division, At/PO-Jatni, Khurda Road. 

Senior Divisional Engineer (Co-ordi.n)tor) , South 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 
Senior Divisional Personnel Officer, South Eastern 
Railway, Khurda ,At/PO-Jatni,Dist.Khurda. 

Respondents 

By the Advocate - Mr . Ashok Mohan Ly 

• 



IN OA No.912/96 

Krishna Chandra Swain, aged about 48 years, SOfl of late 
Duryodhan 	 Swain, 	 A L_rllanq  I , P. 0-Tamagada, 
P.S-Tangi ,Dist.Cuttack 

.Applicant 

By theAdvocate 	ri/s D.Mohanty, 

K.M.Samal, B.K.J3iswal, 
K. [enka & U.K. Sania 1 

Vrs. 

Government of India, represented thronqh (',eneral 

Manager, South Eastern Railway, At-Garden Reacli, 

Calcutta-48. 

Divisional Railway Manager (Per'onnei), KhurdaRoad, 

South Eastern Railway, At/PO-'Khurda Road (Jatani 

Division), Dist .Khurcla .....Respondents 

By theAcivoca te - Mr. Ashok Mobanty 

IN OA No.924/96 

Jalandhar Champati, aged about 42 years, son of 

Banchanidhi Champati, At/PO-Motari, Dist . Pun. 

Chakradhar , aged about. 39 years, son of Kuhera 

At/PO-Motari, Dist.Puri. 

Subala, 	aged 	about 	37 	years, 

At-Jamukholi,P.O-Panchaqaon, District-Purl. 

Ganesh, aged about 34 years, son of Nakula, 

Dist.Puri. 
Bhaskar, aged about 38 years, son of Athanga, 

At/PO-Gada Motari, [)istnict-Puni. 

Laxim Khan, aged about 41 years, son of Sardar 

Khan, At/PO-Motanl, Dist.Puri. 
Jummna Khan ,aged about 37 years, son of Mansur Khan, 

At/PO-Motari, Dist.Puri. 
8.. Kabi, aged about 35 years, son of Laxinan, 

1)1st. Purl. 
Ghana, aged about 42 years, son of Sananda, 

At-Panchapalli, P.0-Retang, Dist .Puri. 
Sureudra aged about: 36 years, son of GInstiyam, 

At/PO-Retang, Di SI:. Put i. 

Puma, 	aged about 31 years, 	SOfl of: 	Pasti, 

At-Ankol ,P.O-Motani ,Dist.Puri. 

Laxmidhar, 	aged 	about 	34 	years, 	S/o 

Panu ,AL/PO-Ghodraclia, Distnict-ur1. 

Puma, 	aged 	about 	37 	yea rs, 	son 	of 	Ra ju, 

At/PO-Kanti, Dist.Puri. 
Netra., 	aged 	about: 	37 	years , 	son 	of 	lIrunda., 

Dist.Puri. 

I; .'. 	.,..-' .. 	... 
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Jogi, 	aged about 33 years, 	son of Go.lekh, 

Dist . Pun. 
Saraba aged about 36 years,sOfl of KellU,D1St.PUni. 

Han, aged about 35 years, son of Sadhii, at 

liar,  ipur , BirapurUSOttaTflP1t , Dint: . Pu ii 

Kailash, aged about 39 years, son of Diga, at 

Panchapal1l,P.0.RCt1Yi Dist.Puni. 
Naran, aged about 34 years, son of Banchanidhi, 

Dist . Purl. 
Linga, aged about 33 years, son of Biflod, at 

Gobindapur, P.o-DepurSaSafl; Dist.Pur. 
Dasarathi, aged about 37 years, son of Suhal, 

_p nchapal1i ,P.O_RetaT)g Dist.Purl. 

Gangadhar, aged about 36 years, son of Kusuni, 

At-ilanipUr,  , P .Q_BirapurUSOt.tamPur ,Din b . Pun. 

BatakruShfla 	Nayak, 	aged 	about: 	35 	years, 

At_panchappail, P.0-Retang, 1)ist.PUC1.. 
Applicants 

1D 	 rrrnt 	- 	Mr .1). P .1I)halsam(mflt. 
U)'  

Vrs. 
Union of India, represented through General 

Manager, South Eastern Railway, Garden Reach, 

Calcutta?OO 043. 
DivisiOnal Railway Manager (P), 

South Eastern Ra ilway, Rhurda Road, 
DiviSiOnal Personnel Officer, South Eastern 

Railway, Khucda Road, I)ist.Khurda .....RespOfld1 

By the Advocate - Mt.J\ShOh Molianty. 

IN OA NO.932O1? 1996 

Narayafl flr jchafldan,aged about 45 years, son of 

JagabandhU 	 Hanichafldafl, 	 M-Kuflia 

SamantaraPur ,P .0-NirakarpUr ,P .S-Jankia, 1)i.Str.i.rtKtIllrda 

.. K
..Applicant 

By the Advocates 	- 	H/s .C.Mohapatta 

B.h.Ray & 
S .P .Dhal. 

yes. 
Union of India, represented through General 

Manager, South Eastern Railway, Garden Reach, 

Calcutta. 
Divisional Railway Manager (Personnel), TKhurda 
Road, South Eastern Railway, DisL.Khutdla (Jatni 

Division) 	......
Pe;poident 

By the Advocate - Mr.I\ShOk Mohaflt:y 

:' 	:" 	 •"r• 	 ''Trr 
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() P I) I: 1( 

SOMNII II SC)M , V J C K -CIA F RMI\N 

Th 1 s batch of lifteen Oriqitia 1 App! i 'C 

has 	been 	Ilear(1 	Loqotlier. 	41u, 	poLl it: i 	s 	at 	0 I a I 

placed and the prayers made by them in the 	l\ppi i c iarn 

also substantial i.y the sariv. The I nariviI 001111 ii r 	or f Ito 

peti Lioners appea ing in OA no.481/96 a ttH OA No. 11 0/n 6 i 	no 

argued 	the matter at length. 	'lOne 1.onrnnd (OlJII5' I; )fla r 

for 	the 	petitioners in 	other canes Iinv .IHLr 1 I 	Inn 

submissions made by the lea rued counsels hir the pot-. 	nit nm 

in O/\ No.481/96 and O1\ No.4:39/96. In vi fl\ of the 	no, nine 

order will cover these HI teen oases. 	'l'h' 	I .ini 	ni hA 

481/96 and O/\ 430/06 have to he rniotrral 

2. 	 In O/ N6.481 / 9 6 there air 11111 pH 

They state that they were casual 1a hon r nm inn br P-i ma t'n I: 

Way Inspectors be1ongng to Sompeta , Bnrtianipiti: , Kawl hi and 

Kliurda Road hInil:n. They had worl:od as nina! Or' 	 boil 

1967-68 	to 	1972-73. 	T\;i.stnnt 	Pt 1 ,  1 in 'r,KliiaiIo ly, 

Iierhan'tpur, prepared a seni.or:i.Ly ii st ni 	canun 1 	ii! onl,'i:n 

working under I? .0 . Is. , Sompeta , [lonliamptu: 	IPniihlnr :i I Khnitt:da 

1oacl 	Un]_LS, 	and 	in 	the 	s''nirrni Ky 	I IS, 	cHIc 	is 

Annexure-1, there are names of 616 cnn n :il I a in r P. A: 

Annexure-1/1 is a seniority list:, of casual lolmmrovs of: 

Sompeta Unit, and at T\nnexure-1/2 is a n'in 'en: i H I &I of 

CF1SUihlahc)r1 rm:s of IHnibha Unit whom Ih.no ann 
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The petitioners state that according 	
to the instrUCLi0 5  of 

Railway 	Board, 	retrenched 	casual 	iaboUl(rS 	haV(' 	a 	ri9ht; 	to 

be given first preference for re-engageent and they are to 

NQ 

be 	re_engaged 	on 	the 	basis 	of 	their 	poSltJ.Ofl 	: 	the 

seniority 	list. 	The 	petitioners 	are 	retrenched 	casual 

labourers 	of 	the 	above 	unitS. 	They 	had 	filed 	several 

representations to the auth.orities 	
for their re_e11Y0YCmnt1 

but 	these were 	not 	considered. 	rllhey 	also made 	a 	grievance 

that 	retrenched 	casual 	labourers 	of 	P.W.Is. , 	IlerhafllPut 	and 

Rambha, 	who 	had 	worked 	in 	monsooli 	qang 	had 	not 	been 

included 	in 	the 	divisional 	list. 	FurUler, 	the 	period 	for 

which they had worked in DoUbliflY Organ sa Lion was not taken 

into 	consideration. 	on 	16.11.1989 	DivisOflaI 	personnel 

Officer, 	Kliurda 	Road, 	issued 	a 	letter 	(AnriCXUrCJ) 	to 

ssistaflL 	Eny 	ricCr, 	Berhampur 	and 	Assistant 	E1ic3iflCCC2 

Khurda Road requesting that some yangmen who had worked in 

monsoon 	patroLling 	under 	P.W.Is., 	Somupeta, 	Berharn3PUI 	and 

Kaluparayhat and also had put 	
lnCoSttt1Ofl 	Orqaflisatbon 

had 	represented that their 	
grievances 	have 	not. 	been 	taken 

into account. on verification, 	
it was seen that as they had 

not produced proper 	
identification for their worki-ncJ 	

their 

services 	were 	not 	taken 	into 	account. 	It 	has 	been 	ordered 

that if any such labourers are left out, 	
they 	-hou _I(I produce 

their working certificate with proper identLfiCa101 
	and the 

o1d 	he 	ew1nrLed  

casual 	labour 	cards 	Ifl(l 	screen Lop 	
on 
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20.11.1989 in the office of Assistant; fngineer, Rerhampur, 

at 11.00 hours. If any labourers are left out, they should 

produce the said records before Ascistant lTicj i.neer by 

30.11.1989 and their screening would be conducted in the 

first week of December 1989. Thereafter no further chance 

could be given to such retrenched casual labourers and thi.s 

should be made clear to them. The pet;.itioners state that 

all 	of 	them produced 	the respective 	documents for 

preparation 	of the 	seniority list 	and 	documents 	filed by 

some of them are at Annexure-4 series. At Annexure-5 is a 

letter from the Union requesting the Divisional Rai.lway 

Manager, 	Khurda Road, 	to extend sympathetic attitude 	for 

appointment 	of retrenched casual labourers. On 	6.5.1993 

Senior Divisional Engineer, Khurda Road, issued a letter at 

Annexure-6 to all Assistant Engineers of Berhampur, Khurda 

Road, Bhubaneswar and Cuttack. Along with this letter, a 

permanent way 
statement showing vacancy position of/casual labourers under 

P.W.Is. was enclosed. It was indicated that there were 255 

permanent way 
vacancies of /casual labourers which were required to be 

filled up immediately. A copy of the live register of 

retrenched casual labourers was also enclosed and the 

Assistant Engineers were directed for a thorough checktng if 

any casual labourer is still left behind for absorption. 

Such casual labourers should be contacted and absorbed 
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33 
against existing vacancies under the concerned P.W.I. with 

the prior permissiOn of Senior Divisional. Engineer. It was 

indicated that if the casual labourers do not turn up within 

fifteen days, they should be dropped. It was also mentioned 

that P.W.Is. should be advised to notify on their Notice 

Board regarding engagement of retrenched casual 
labourers 

and collect applications and send then! to Senior l)ivisi orial 

Engineer duly certified along with service cards for 

considering their absorption againuL balance 
vaCafl(LCS 

available. It was indicated that the absorpti
on of permanent 

way casual labourers would be strictly on seniority basi..s 

and open line permanent way retrenched casual labourers 

would be given preference. It was stated that this proceSS 

should be completed before 31.5.1993. in response to this, 

the petitioners state that they 
had sent their app1cat1on5 

and documents to the concerned 
authorities in 1993 	and even 

though three years have passed from then, they have not 

heard anything further. NonCoflSidCrri.
0n of their case, 

according to the petitioflersi is illeg] and arbitrary. It 

d that on 28.5.1996 the I)ivisiOflal 
is further submitte  

\ \ Railway Manager, S.E.RailWaY, Khurda Road, iSSUOd notice at 

nnexure7 which was about engagement of fresh face casual 

labour 	in En(j meeting 	DepartenL 	of 1hurda Road i)iviS.LO11 

from open market 	ApplicatLons 	
were J.nvited from eli.yible 
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male candidates for engagement as casual labour on daily 

rate of wages. The period of engagement was 119 days or 

upto 31.10.1996 whichever is earlier and thereafter 

retrenchment would be done without any further notice. It 

was 	indicated 	that 	there 	were 	907 	vacancies 	and 	usual 

reservation 	would 	be 	maintained. 	The 	nature 	of 	work 	was 

execution of track maintenance works anywhere within Khurda 

Road 	Division. 	In 	clause 	(e) 	it 	was 	mentioned 	that 	the 

applicants 	should be between 18 and 33 	years of 	age as 	on 

1 6 1996 relaxable upto 5 years 	for 	SC/ST and 	3 	years 	for 

OBC, 	and the minimum educational 	qualification 	is 	Class 	V 

7 
pass 	In clause (i) 	it was mentioned that retrenchod casual 

labourers can also apply and must also furnish copy of the 

previous 	casual 	labour 	card 	in 	support 	of 	the 	claim 	The 

petitioners state that these two requirements regirding age 
lo 

lit 

between 	18 and 33 years 	and qualification of 	Cias V 	pass 

effectively 	rule out a 	large 	number 	including 	the 	
present 

y 
• petitioners 	from consideration. 	The petitioners 	

have been 

waiting 	for 	last 	14 	years 	for 	consideration 	
of 	their 	case 

and becauseof these two conditions their cases are not going 

to 	be 	considered 	at 	all. 	it 	is 	further 	
stated 	that 	even 

though they applied in 1993 their cases were not 	Lkcn into 

consideration 	at 	all. 	In 	view 	of 	this, 	the 	
applicants 	in 

• the O.A. 	have prayed that Clauses 	(e) 	
and 	(f) 	of the notice 

dated 	28.5.1996 	at 	Annexure-7 	regarding 
	maximum 	age 	and 

1 - • 	- 	- . .............. .......................... 
-4. 

••-..•----•--. -- 	- 
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qualification should be declared ultraV.ireS. The 

educational 

respondents should be directed to 	intimate 
	the 	petitioners 

their applications submitted in the year 1993 
the result of 

for engagement as casual labourers against 255 vacancieS and 

for a direction to the  respondents to consider 
	the case of 

for 	engagement 	as 	casual 
	labourers 	on 

the 	applicants 

priority basis. 	The last prayer 
	is 	for 	a 	direction 	

to 	the 

respondents 	not to give 	any 	
appointment 	in 	pursuance 	

of 

28.5.1996 at AnnexUre- the notice dated
7.  

The 	respondents 	in 	
their 	counter 	have H 

2.1 

submitted 	that 	these 	petitioners 
	on 	their 	own 	

admissionS 

had last worked with the Railways in 1972-73 and after a gap 

their 	cases 	cannot 	
be 	considered. 	The 

of 	24 	years 

have 	further 	stated 	
that 	taking 	into 

respondents 

consideration 	the 	difficulties 
	of 	the 	casual 	

labourers 	a 

seniority 	list 	has 	been 	
maintained 	and 	this 	is 	

at 

Annexure6/2 filed by the petitioners themselves along with 

The respondents have submitted that out of this 
their O.A. 

AnneXute 6/2 most of  
the persons have been already 

list at 

except 35 persons who are waiting for 
regularised in service 

subject 	to 	availability 
	of 

their 	turn 	for 	
regularisatbon 

this 	list.  f the applicants are not in 
vacancie5.T 	names o 

have 	also 	stated 	
that 	thr 	so 

The 	respondents 

AnneXUrel is not a 	
list prepared by the 

seniority list at 

Railway administration but by the applicants themselves. The 

respondents 	have 	further 	
submitted 	that 	out 	of 	these 	

101 

775 

n 
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applicants, 14 applicants have not turned up for work after 

their disengagement in 1971. In 1979 P.W.I., Sompota, made 

a temporary labour requisition but: none of these 11)plirnnt:s 

turned up for re-engagement in 1979. It is further submitted 

that even in Annexure-l/l prepared, according to the 

respondents, by the applicants, the name of applicant no.11 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant: no.17 none 

has been engaged after 1971. Applicant no.17 also did not 

appear in the screening test conducted in 1979. The list at 

Annexure-1/1 relates to Rambha Unit and in that: list 

applicant nos.40,41,42,43 and 47 are not: there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit: as casual 

labourers. In 1986 a temporary labour requisition was made 

from 	amongst 	the 	retrenched 	casual 	labourers 	for 	
monsoon 

patrolling duty 	under 	Rambha Unit, 	but 	none of 	these 

applicants appeared 	before 	the concerned 	P.W.I. Regarding 

applicant nos.21 	and 	28, 	the respondents 	have also 	made 

averments about the genuineness of 	their claim. 
As 	regards 

the applicants who have stated they had worked at 

Kaluparaghat: and Balugaon, on verification of the temporary 

gangmen register available with P.W.I, Kaluparaghat, it was 

seen that the name of none of the applicants finds place in 

MM IM 
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the said register. These applicants have also not submitted I 

their casual labour service card in support of their having 

worked as casual labourers under the RailwayS at any point 

of time. It is also admitted by the applicants that these 

casual labourers never presented themselves for enga9C11eflt 

after 1979. A seniority list of casual workers was prepnrcd 

and in AnneXUre3 a last chance was given to those 

retrenched casual labourers who might have been overooked. 

But these applicants did not avail of that 
opportunitY and 

their names do not find place in the senioriLY list at 

nnexure6/2* The Railway Board had also directed 

preparation of casual labour register relating to persons 

who had worked prior to 1.1.1981. In the list so prcpared 

the names of the applicants do not find place. 
On 2.3.1981 

and 4.3.1987 the Railway Board had directed for preparation 

of live casual register for persons who have been engaged 

after 1.1.1981 onwards and 	
e last date of receipt of 

rs 
applications was on 31.3.1983, but n000 of these pe 

the 	

Liti011C 

made any application prior to 31.3.1987 in view of the 

above, the respondents have stated that the appl icants 

cannot have any claim or right for recjUlatisation or 

labourers. The 

_eflgageme0t as retrenCh casual  

respondents have denied that the Railway authOrt1es 

received any representation from the a
pplicants at any point 

nal 
of time. As regards the letter issued by Senior 

DiViS.L0 
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- 
Engineer at Annexure-6 it has been stated that issuing of 

such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sanction for Lhse 

255 posts no further action was taken in pursuance of 

Annexure-6. The respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specified 

period upto 31.10.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of age relaxation it has been 

mentioned that the job is strenuous in nature and physical 

fitness is a necessary requirement and because of this, the 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decided 

to give weightage of one year for each completed year of 

service as casual labourer to be added to upper age limit of 

33 years. It is further submitted that engagement of casual 

' 	) labourers for monsoon track patrolling is in urgent nature 

of seasonal work and no permanent absorption even as casual 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1996 whichever 

is earlier.On the above grounds, the respondents have 

opposed the prayers of the applicants. 
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3 	 n 0 A No 439/96, which has been argued in 

detail, the fifty-five applicants have prayed for a 

direction to the respondents to sympathetically consider the 

case of the applicants for their temporary absorpLion as 

casual labourers pursuant to the notice dated 28.5.1996 and 

for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. According to 

the applicants, they have rendered service under the 

Railways as casual workers indifferent spells from 1973. 

Most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1985 and 

again in 1988. Their period of engagement and the numbers 

allotted 	to them in 	the Service Books are at 	Annexure-1.. 

Their case is that their services have been retrenched and 

as retrencheci workers they are entitled to be considered for 

re-engagement as 	and when there 	is 	need for engagement: of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical stnh 

to do manual work. The Divisional Railway Manager has 

published a notice dated 28.5.1996 inviting applications 

from fresh faces for engagement as casual labour on 3ity 

rate of wages in Engineering Department of Khurda Road 

Division. The engagement is for 119 days or upto 31.10.1996 

and in the said notice it has been mentioned that aye]. imit:. 
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is between 18 and 33 years relaxable upto 5 years for SC/ST 

and 3 years for OIC. l3ocause ()t thin •I((' I 1 liii L. rnhII(' 	I 

petitioners have become automatically inell9lbI.e even 

though they are retrenched candidates. They have stated that 

in other cases casual labourers who have crossed the upper 

age limit have been engaged and call letters have been 

issued to them and therefore, in their case the insisting of 

the upper age limit is discriminatory. At Annexure-3 they 

have given the call letter issued to one Babaji Samal who 

has been called for interview on 27.6.1996. The petitioners 

state that his date of birth is 12.3.1948 and he has worked 

as casual labourer from 20.5.1973 to 12.9.1974. r1Ius he has 

been called even though he has crossed the upper age limit 

by several years. The applicants further state that the work 

involved is manual work and they have prior experience. In 

view of this they have come up with the aforesaid prayer. 

3.1 	 The respondents in their counter have stated 

that the applicants have worked in 1973-74 and have not been 

engaged thereafter and their cases cannot be considered 

after a lapse of more than two decades. It is also stated 

that the applicants besides indicating -their 	dates of last 

engagement have not produced any record in support of their 

claim that they were working as casual labourers at any 

point of time. It is also submitted by the respondents that 



-39- 

at 	various points of time after 1981 the i snile of 

re-engagement o[ casual labourers was agitated betore 

different courts including the Hon'ble Supreme Court and as 

per the direction of the FIon'ble Supreme Court, the Railway 

administration time and again have extended opportunities to 

the retrenched casual labourers to be re-engaged, but these 

applicants had never come up earlier. In this connection, 

the respondents have enclosed copy of the Railway Boa.r:cI'S 

circular dated 16.3.1987 regarding maintenance of Live 

Casual Register for casual labourers working on 1.1.1.981 and 

thereafter. It was mentioned in this circular that the last 

date of receipt of applications from them was 31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it was 

pointed out that pursuant to the direction qiven by the 

Ilon'ble Supreme Court in their order dated 23.1.1987 in 

Writ petition No.332 of 1986, all those project casual 

labourers who had worked as such before 1.1 .198i and who 

were discharged due to completion of work or for want of 

further work, may be considered on SUbmiSSiOn of wril:ten 

representations by them with adequate proof on or be[ore 

31.3.1987. It was stated that repreSentnt101S rPCoiVe(I a Lter 

31.3.1987 or representations withoUt prooi- ci prior 

engagement would not be considered. The rcspondn is ' ci 	is 

that basing on these instructions, Khurda Road DiviSiOfl have 

already prepared a Live Casual Labour Register of casual 
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labourers and iiiost of them have already been reqularised 

leaving only 35 persons who are waitincj br rogulari!;atinri 

on availability of vacancies.The applicants are not included 

in the Live Casual Labour Register and therefore, theLr 

cases cannot be considered. The respondents have further 

stated that the job requirement in the notice dated 

28.5.1996 is strenuous and that is why upper age limit of 33 

years has been fixed. But the Railways have already decided 

that for retrenched casual labourers weiqhtage of one year 

for each completed year of service should be added to the 

upper age limit. The respondents have further stated that 

the prayer of the applicants that their cases should be 

considered with sympathy should be rejected. No employer is 

expected to re-engage retrenched people after more than two 

decades of retrenchment. The respondents have caLeyuri(1u Liy 

denied that all the applicants were work:ing under Railway 

administration at any time. It 	is 	also stated 	that IL is 

not possible to verify the genuineness of the claims of the 

applicants about their prior engagement after a long lapse 

of time. In view of this, the respondents have opposed the 

prayers of the applicants. 

3.2 	 Before parting with the facts of this case, 

one further point will have to be noted 	fLer heaLIng of 

this case was concluded, the learned counsel for the 
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petitioners filed a petition on 29.4.1998 in which it has 

been mentioned that Senior Divisional Personne] Officer, 

Khurda Road, in his order dated 13.4.1998 has published a 

list of 159 casual labourers who could not be engaged by 	 H 

31.10.1996 outof 609 empanelled candidates for issuance of 

engagement order to them. Their places of engagement have 

also been furnished. The petitioners' case is that in this 

list of 159 candidates, the names of 14 of these applicants 

are included and this gives a lie to the averment of the 

respondents that they have never worked or they do not have 

the previous service record relating to their erlgajernent. 

4. 	 As earlier noted, the two OA, OA No. 1 / 96 

and OA 439/96 have been argued in detail. In view of this, 

the facts 	of other cases 	are not being referred to. One 

document filed by the petitioners in OA No.670/96 will have 

to be referred to. The t1prayers in O/\ No.670/96 are 

identical to the prayers in OA No.481/96 and the fact:.s given 

by the petitioners are also the same. In the counter filed 

by the respondents they have opposed the prayers of the 

petitioners. In that case, after conclusion of the hearing, 

the learned lawyer for the petitioners has filed certain 

documents with copy to the learned Senior Counsel, Sun 

Ashok Mohanty appearing on behalf of the respondents, in 

which he has filed the service certificates of applicant 

nos.4,5,6 and 12 out of the 43 applicants in that case to 
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under the Railways and similar documents are in existenc in 

respect of other petitioners. Along with thin, le' Irn 

filed papers s howi rig that the pe rsons wh 	In vi' 	'ii 

by the departmental authorities as casual labourers in the 

year 1996-97 were given further appointment in the year 

1997-98. This fact has some hearing on the subnii.ss ions undo 

by the learned counsels of both sides to which reference 

will be made at the appropriate place. 

We have heard Shri D.R.Patnaik, the learned 

counsel appearing for the petitioners in O1\ no.481/96, Shri 

J.K.Misra, the learned counsel appearing [or the petitioners 

in OA no.439/96, and Sri Ashok Mohanty, the learned Senior 

Counsel appearing on behalf of the respondents. The learned 

counsels appearing 	on behalf 	of the poLlt:i..oiinrs in other 

Original Applications have 	also been heard 	and they have 

adopted the arguments made by Shri D.R.Patnaik, the learned 

counsel appearing for the petitioners in 01\ No.481/96. We 

have also perused the records including the date-chart: and 

written note of arguments filed in OA Nos.439 & 481/90. 

The learned counsel for the petitioners has, 

in support ofhis contentions, referred to the decision of 

the 	lion ' ble Supreme Court in Da kshin Railway huipi ovens 

Union, Trivandrum Division v. 	General. Manager, Southern 

/ 
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Railway and oths, IR 1987 SC 1153. In that case, their 

Lordships of the Hon'ble Supreme Court noted thai: in the 

case of Indera Pal Yadav v. Union of India, (1985) 2 9CC 

648, the FIon' ble Supreme Court gave certain direrL ionS 

modifying a scheme prepared by the Railway Administration 

for the purpose of absorbing retrenched Railway Casual 

Labour. Incorporating the directions of the lloxi'blc Supreme 

Court, the Railway Board issued a circular to the General 

Managers of all Indian Railways, for conferring temporary 

status on project casual labourers who had comp]eted 360 

days of continuouS employment. It was mentioned that these 

orders would cover project casual labourers who  were in 

service as on 1.1.1981. In Dakshin Railway Employees Union's 

case (supra) the petitioners before the 1Iou'bIe Supreme 

Court claimed that they are entitled to the benefits of the 

modified Scheme and they should be taken back in employment. 

The Railway Administration took the stand that 84 amongst 

the petitioners were entitled to the benefits of the Scheme 

as they were in employment on 1.1.1981 and the i.nmnainiflg 65 

were not entitled to the benefits as they were not in 

service on 1.1.1981. The FIon'ble Supreme Court took note of 

the fact that this Scheme also sought to cover project 

I' 

casual labourers who though not in service on 1. .1.1931 had 

been in service in Railways earlie.i: and had a]. ready 

completed 360 days of continuous employment or hive since 
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completed the same or will complete the required period on 

re-engagement after 1.1.1981. In view of this, the Flon'ble 

Supreme Court issued a direction to the respondents to 

include the petitioniers in the Scheme for absorption. in 

that case, the learned counsel for the Railway 

Administration brought to the notice of the Hon 'ble Supreme 

Court the difficulty which would be experienced by Rrm i. way 

Administration if without any limitation persons clamiiig to 

have been employed as casual labour prior to January 1, 1.981 

keep coming forward to claim the benefi.ts of the scheme. 

Considering the difficulties of the Railway Administration, 

the Hon'ble Supreme Court directed that all persons who 

desired to claim the benefits of the scheme on the ground 

that they have been retrenched before 1.1.1981, should 

submit their claims to the Adminis trati.oii bc'fore3 I. .1.1987 . 

It is submitted by the learned counsel For the petitioners 

that the petitioners have been vigilant about their claim 

and have been representing from 1984 onwards, but no steps 

have been taken by the Railway Administration to enrol their 

names in the Live Casual Register. The learned lawyer For 

the petitioners has further stated that the Lrind of the 

respondents that the applicanLs have come to the Court at a 

belated stage cannot be accepted in view of the fact that 

they have all along been agitatiny their clalmu. It is also 

submitted that the applicants are workmen and under Section 
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25-H of the Industrial Disputes Act, 1947, the retreriched 

candidates have a rig Ii t to be con side re I for ro-ei ig a j moti L 

in preference to fresh candidates. In support of this, the 

learned lawyer [or the petitioners has relied on the 

case of Ghaziahad Development Authority and othcrs v. Sri 

Vikram Chaudharv and others, AIR 1995 SC 2325, where] ii it 

was 	laid down 	that while 	retrenching casual 	workers the 

principle of 	last come first 	go 	should be 	followed 	and in 

the event of need for re-employment pre ieuence should be 

given to such displaced employees. Learned lawyer for the 

petitioners has submitted that the prayer oL t;hie petitioners 

is not for regulai:isation but for re-engacicinent against the 

need projected in the notice dated 28.5.1996 and as 

retrenched casual labourers they have a right to be 

considered .While considering the case of such retcetichod 

casual labourers, if the age limit and educational. 

qualification are insisted upon, then the consideration 

would be meaningless and therefore, for meaninglil 

consideration of the case ol these :retrenchiod casual 

labourers, relaxation of age and educational qualification 

should be allowed. It has been further indicated by the 

learned counsel for the petitioners that in OA No.439/96 in 

order dated 16.8.1.996 the Tribunal had directed 	I.:hinL 	all I.:hir 

55 petitioners in that 6 .A. 	should be considered along with 

others and the cr1 Lena of educational qua I i [ice Lion and age 
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shall stand relaxed in their favour. TIL order was fo]Iowed 

in O/\ No.48]/)6 and in ordr'r: dated I 6.8.1996 passed Lii nren 

these two qualifications have been waived by way of int.erni 

measure. It is submitted by the learned lawyer for the 

petitioners that in view of this, these two qualifications 

should be waived. Secondly, it has been submitted by the 

learned lawyer for the petitioners 10 O1 No.481/96 that the 

applicants have given sufficient details of their prior 

engagement under the Railways in their original. 7\pplicatlon 

and the original documents are with then. If they are cjiven 

an opportunity, they would produce these documents before 

the Railway authorities for establishing their claim that- hat 

they they are indeed retrenched casual labourers of the Railways 

and on that basis, their case for renngagement: should be 

considered.Thc third submission made by the learned lawyer 

for the petitioners is that even if it is accepted for 

argument's sake that currently there is no scope for 

re-engagement of the applicants, on the basis of their past 

service records and on the basis of tin 	 llwy are 

retrenched casual labourers, their names should be included 

in the Live Casual Labour Register so that their cases v1ould 

( ) 	be considered automatically when in future scope arises for 

engagement of casual labourers and they will not have to 

come to Court .1 or enforcing their right.. 
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7. 	
The learned counsel appearing for the 

petitioners 	in 	OA 	N o . 4 3 9 / 9 6 	has 	submitted 	that 

regularisatiOn is a continUouS process and the departrneflta1 

circulars have taken into account the judicial 

pronouncements which have been made in this regard from time 

to time. It is further submitted that the circular dated 

23.2.1990 which has been extracted by the Tribunal in their 

interim order dated 16.8.1996 in OA No. 439/96 deals with 

preparation of hive Casual Labour RegisCr and from this it 

is clear that IL has to be maintained airl brought up-to-date 

from time to time. This also shows that preparation o.LLJVe 

Casual Register or Live Casual Labour ReglstCt1 as it is 

sometimes cailcd, is a cofltflUOUS procesS. {L is further 

stated that af Ler the interim order dated 16.8.1.996 was 

passed directing that the fifty-fiVe applicants should be 

considered alonui with others after relasifl9 Lime educaLiu111 

qualification and age criterion, C.P.Nc.6/96 wos filled by 

11 of these petitioners. Call leLLrS were 
•i5suod to 

fourteen persons fixing the date on 9.1.0.1996. 
MediCOl test 

was fixed to 25.10.1996 
but no notice was issued to these 

applicants. The applicants thereupon filed MA 
No.12/97 on 

\ 	
6.1.1997 praying for a direction to the respondents to 

extend the per.od of medical test and to hold f resh miied ical 

test for the 14 applicants out of time 05 applicantlS in this 

0. A. 	SubsequenilY MA No. 1.3/97 was 	7 I  o(_, 1 ) 	a i 	ic i 2.9 
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applicants in which they prayed that the respondents should 

be directed to re-engage the petitionern hmnediat.oiy iundinq 

disposal of this Misc.Appljcatiori. No orders have been 

passed on these two Misc.Appljcatjons and these have been 

kept pending to be Considered along with the O.A. Earlier on 

28.6.1996 MA No.459/96 was filed by these petitioners, in 

which they had prayed for staying appointment of casual 

labourers or to keep 55 posts vacant till the final disposal 

of this matter. NA No.459/96 was dispon:ci of in nrdoi: dated 

5 .7 .1996 	in 	which 	the 	Divisional. 	}.tai way 	hwager, 

S.E.Railway was directed to keep 55 posts vacant: out of 907 

posts indicated in the notice dated 25.1996. Tt has been 

stated by the. ]arned counsel for the J'Lt LL)ners tit: Lhc'i r 

prayer is only for consideration oI their case for 

engagement and also for putting their names in the Live 

Casual Register. it is further submitted that for entering 

the name of a person in the Live Casual kegisLer Were is no 

cut-off date and it is a con tii:uous froces;, in vi.e 	of 

this, the learned counsel for the oetitioners in OA 

No. 439/96 has prayed for engagement of Lie petitioners after 

relaxing the edu 'ational qualification aid acje limit and for 

putting their natles in the Live Casual h gister. 

B. 	 As earlier mentioned, tin counse Is for Lhe 

petitioners in the other .12 cases have adopted the 

submissions made by the learned counsel jor the peti.toners 
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in OA No.481/96  and it is, 
therefore, not necessary to refer 

to their 	submsSiOflS 	separatelY. 
	In hA 481/96 	the 	

learned 

counelS 	of 	both 	sides 	have 	
filed 	written 	submissions 
	and 

date-Charts which hav  
e been taken note of and we have also 

perused the records. 

9. 	 For 	the 	purpose 	of 	
considering 	the 	rival 

submiSSiOflS of the learned counselS of both sides, 
	it would 

be convenient if these are taken up in the 	context of 	the 

different prayers made by the app1iea1t5 
	in GA No. 	481/96. 

The first prayer of the applicants is for a declaration that 

clauses 	(e) 	and 	(f) 	
of the notice dated 28.5.196 

fixing the 

minimum educational 	qualificatIon 
	as 	Class 	V 	Pass 	

and 	the 

aye 	rcqUiroI1'1t 	as 	betWOeLl 	U 	and 	33 	years 	relaxhl r 	upto 

years 	for 	SC/ST and 	3 	
years 	for OBC 	should 	

be 	cjuarhecl. 	in 

support 	of 	his 	
contention, 	it 	has 	been 	

submLttod 	by 	the 

learned 1awyc 	
for the petitiOIet3 that  in the notice Itself 

in 	clause 	(I) 	it 	has 	
been 	mcnt:IOfld 	that 	

rctrcflcb(t 	casual 

labour 	can 	alsO 	apply 	
and 	must 	submit 	COpY 	of 	

previoUS 

casual 	labour 	card 	
in' support 	of 	the 	

claim, 	it 	has 	been 

submitted 	that 	if 	these 
	two 	quali1iCflt30flS 
	are 	insisted 

upon 	a 	large 	
number 	of 	rctrCn1Cd 	

casual 	labourers 

jncludiflg the appiiCaIt5 would be d
ebarred at the threshold 

imit and  
s many of them have crossed the upper aye -1 

	 also do 

not 	have 	he 	
miuimn[i 	cduet i.otial 	

ua1 i II 	cnL on. 

submitted 	ti iet 	at 	the 	time 	Of 
	the 1. 	past 	en (jayem(i1t 
	under 
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the Railways, the minimum educational qualification was not / 	. 

ins5ced upon and that is how they were engaged and rendered 

service as casual labourers under the Railways. It is 

further submitted that the notice dated 28.5.1996 is for 

engagement of fresh face casual labourers in the Engineering 

Department of Kliurda Road Division from open market and the 

age limit and educational qualification are primarily meant 

for open market fresh candidates who have not earlier worked 

under the Railways. But the petitioners are retrenched 

casual labourers and they are a class by themselves and if 

the same requirements regarding age and educaLional 

qualification are insisted upon, then the offer to such 

retrenched casual labourers to apply in respect of the 

vacancies notified would become meaningless. There is some 

force in this argument. But at the •same time it has to be 

noted that in these cases the applicants have worked in 

1960's and 1970's and some in mid-1980's and they have come 

after several decades. They cannot claim that irrespective 

of their age, they should be taken in as casual labourers on 

the ground of their being retrenched casual labourers 

without any 	consideration of their 	age. 	We 	note 	from the 

counter of the Railways that they have already decided that 

retrenched casual labourers will be given age concession 

over and above 33 years and 38 years for SC/ST and 36 years 

for OBC by one year for each completed year of service under 

the Railways duri.ng  their previous engagement. This is a 
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reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the age qualification. IL is 

further submitted by the learned lawyer for the petitioners 

o 

that the Tribunal in their interim order dated 16.8.1996 

have already relaxed the age and educational qualification 

without any limit and as against this interim order the 

respondents have not gone on appeal and hence this interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of law that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing the age and educational qualification would have 

the effect that this prayer would be deemed to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing on behalf of the 

respondents that. in the case of J.Ranga Swarny v. Government 

of Andhra Pradesh and others, Supreme Court Service Rulings, 

Volume 3, page 363, it has been held by their Lordships of 

the Hon'ble Supreme Cout that "It is not for the Court to 

consider the relevance of qualifications prescribed for 

various posts". Further it has been submitted by the learned 

Senior Counsel appearing on behalf of the respondents that 

in the case of U.P.Public Service Commission 	v. Ljana, 

Supreme Court Service Rulings, Vol.9, 32, 

'C 

it has been hold 
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that 	a 	person 	who 	did 	not 	possess 	the 	prescribed 

qualificatjo0 is not entitled to appointment. 	It is 	for the 

appointing 	authority 	to 	fix 	the 	rnInimu[i1 	qualifica 	IOH 	for 

any post advertised. 	In the case of Ramesh Prasadsj 	V. 

State of Biharind others, 	Supreme 	Court 	Service 	Rulings, 

Vol.13, page 
365, it has been held by their Lordships of the 

Hon'ble Supreme Court that qualificati015 for a post can be 

validly laid down in the same executive order creating 	the 

service 	or post 	in 	the 	absence of 	rules. 	In 	this case, 	in 

the 	notice 	datet 	28.5.1996 	while 	call inq 	for 	app]. i on Lions, 

the 	departmentai 	authorities 	have 	laid 	(IOWfl 	the 	above 	two 

qualifications 	lind 	according 	to 	the 	above 	decision 	of 	the 

FIon'ble 	Supremo 	Court, 	the 	respondents 	were 	legally 

empowered to fix qualifications for the post. Moreover, from 

the 	counter 	of 	the 	respondents 	it 	is 	found 	that 	for 	the 

retrenched 	casual 	labourers 	they 	have 	already 	decided 	to 

relax the upper 	age 	limit 	by 	one 	year 	for each 	completed 

year of previous service under the Railways. 	It would have 

been better if this would have been mentioned in the notice 

itself. 	Because 	some 	of 	the 	retrenched 	casual 	labourers 

might 	not have 	applied 	in 	response 	to 	the 	notice 	for 	the 

upper 	age 	limit. With 	the 	relaxation 	now 	given 	by 	the 

respondents administratively, 	some of 	them would 	have 	Come 

within the age limit. It is also to be noted that as per the 

counter of the respondents the work invo'ves strenuous duty 

as 	it 	relates 	to 	maintenance 	and 	checking 	of 	the 	Ra lway 

.•., 
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tracks during the monsoon season. In view of this, it cannot 

£be said that: age relaxation should he done away with 

altogether. In view of the above circumstances, we hold that 

it is not within the power of the Tribunal to direct 

relaxation of the qualification and secondly no further age 

relaxation beyond what has been already given by the 

respondents as per their counter and as noted earlier is 

called for in the present case. This prayer is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

the counter of the respondents it does not appear that there 

is any relaxation for the retrenched casual labourers so far 

as the educational qualification is concerned. But the 

applicants claim that they have earlier worked as casual 

labourers under the Railways even though it was many years 

ago in respect of some of the applicants. In respect of some 

others, it was sometimes in mid-1980's. Obviously at the 

time of their earlier engagement minimum educat:Lonai 

qualification of Class V pass was not insisted upon. 	The 

respondents in their counter to O\ No. 481/96 have 

I 	
mentioned thai: a seniority list of casual workers was 

prepared and in Annexure3 dated 16.11.1989 a last chance 

was given to such casual workers for producing their ptoper 

identification and screeniflg.FrOm this it appears that such 
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casual workers who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.481/96 were considered 

for their inclusion in the Live Casual Labour Register. 

Obviously in their case also the minimum educational 

qualification of Class V was not insisted upon. In view of 

this, it will be reasonable to hold that in case of the 

applicants the minimum educational qualification should be 

the same which was in force when they were initially 

engaged as casual workers. In case at that time a minimum 

educational qualification was there and some persons were 

engaged as casual workers even without that minimum 

educational qualification, then they would not have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers woul d 

become pointless. 

11. 	The next prayer of the applicants in OA No. 481/96 

\\ 	 is for a direction to the respondcnLs to coimuuunicL. aO the 

\\ O 

decision on the applications submitted by them in 1993 in 

response to the notice dated 6.5.1993 at 1\nnexure-6 of OA 

No.481/96. The respondents in their counter have pointed 

out that issuing of such a letter as at l\nnexure-G was 
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beyond the cornptence of Senior Divisional Engineer and as 

there was no saiictiori for 25 posts, no further acLi.ou was 

taken in pursuance of the letter at Annexure-6 of O1\ No. 

481/96. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a direction to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. 	 rhe  last and important prayer of the 

applicants is that the respondents should be directed to 

consider the case of the applicants for engagement; as 

casual labourers on priority basis. In this batch of cases 

a large number of casual workers have come up who have 

worked as casual labourers in the Railways in 1970's and 

1980's and some of them have come up after more than 

twenty-five years. The respondents have pointed out that it 

would be impossible to verify the documents produced by 

them after a passage of more than two decades. The 

difficulty of the Railways in this matter has been taken 

note of by the Hon'ble Supreme Court in Dakshin Railway 

Employees Union's case (supra). There the Hon'ble 

SupremeCourt held that all persons who desire to claim the 

benefit of the Scheme on the ground that they have been 

retrenched prior to 1. .1.1981. should submit their ciniiu 
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before the Railway Adm1nistratiot before 31.1.L987 The 

applicants have claimed that they have been represptt 
nc 

their Ca;c 

in the year 1983 and Oven earlier. Fn view of 

this, this prayer is disposed of with a direction to the 

respondents that amongst the applicants those who have 

filed their representations for being absorbed as casual 

labourers once again prior to 31.1.1987 Should be 

Considered, their service records Should be verified and 

their names Should be included in the Live Casual Labour 

Regis 

13. 	
The prayer made in OA No.439/96 is for a 

direction to the respondents to consider the case of the 

applicants for their absorption as Casual labourers 

pursuant to the notice dated 
28.5.1996 by relaxing the 

Upper age limit. In this OA the app1icarts have not asked 

for relaxatLon of educational qualification. But in any 

case the direction given by us with regard to educational 

qualifij011 will govern this case also and our direction 
 

and observation in OA No.481/96 with regard to relaxation 

of aye and consideration of the app1i(ILs will also govern 

this case. 

14. 	
As earlier noted, the reliefs claimed in OA 

No.670/96 are identical to reliefs claimed in OA No. 48
1/96 

and these are disposed of in terms of our orders on ('A No. 481/96. 
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 The other Original Appi [caLl nis 	heat d 	a 	otj 

with OAs 439, 	481 and 	670 of 	1996 where identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

One last point has t:o be menLionech. It has 

been submitted by the learned counsel appearing for the 

respondents that the notice dated 28.5.1996 at Arinexure-7 

of OA No.481/96 is for the purpose of engagement of casual 

labourers for a period of 119 days or upLo 31 . 0 .1996 

whichever is earlier and retrenchment will be macic without 

any further notice. It has been submitted that as this 

period is long over these applications have become 

infructuous. The learned counsel for the petitioners Shri 

D.R.Patnajk has submitted that those who are engaged in 

pursuance of notice at Annexure-7 have been continued in 

the subsequent years. From the pleadings of the parties it 

appears that this engagement is for the purpose of monsoon 

patrolling when casual workers are engaged for track 

maintenance and checking. In view of this, it is ordered 

that at the time of engagement of casual labourers in the 

next season the cases of the applicants should be 

considered in terms of our observations and directions 

given in this order. 

im 

/ 
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17. 	
In the result, therefore, all the fifteen 

Original Applications are disposed of in terms of the 

observations and directions given in the foregoing 

Paragraphs of this order. No order as to costs. 

- 	I 


